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THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

APPEAL No. 23 of 2025

Pradeep Dahiya Applicant

Versus

Mines and Geology & Ors Respondent(s)

Short Reply by way of affidavit of Dr. Virender Kumar
Dahiya, IAS, Member Secretary, State Environment Impact
Assessment Authority, Haryana on behalf of Respondent
No.3

I, have above named deponent, do hereby solemnly affirm
and declare as under:-

That the deponent is conversant with facts of the case and

duly authorized to file the affidavit.

That the Present Appeal has been filed challenging the

Environmental Clearance dated 10.05.2024 granted to

Respondent No. 5- M/s Choudhary Transport Company. It is

submitted that present appeal is hopelessly barred by

limitation and is liable to be dismissed.

3. That the Respondent No. 5 i.e. M/s Chaudhary Transport
Company vide online Proposal SIA/HR/MIN/452873/2023
dated 28.11.2023 submitted proposal for obtaining
Environment Clearance for Sand Mining Project at
Chandraon Garhpur Tapu Block at Villages Chandraon,
Grahpur Tapu & Kalsora, District Karnal, Haryana, Area
94.35 Ha.

4. That the State Expert Appraisal Committee in its 283rd

meeting held on 13.12.2023 appraised the proposal and

discussion was held on District Survey Report, Letter of

Intents issued vide DMG/ HY/ Auction/ KNL/ Chandraon

Garhpur Tapu Sand Unit/2022/3850 dated 21-06-2022 and

Approved mining plans issued by Mines & Geology
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Department vide No. DMG /HY/MP/KNL/Chandron-
Garhpurtapu Block/2023/4393 Dated 03.08.2023.

That it was further discussed in Minutes of 283 Meeting of
State Expert Appraisal Committee, Haryana that the lease area
in the Chandron Garhpur Tapu Block; the leased area is 94.35
Ha Out of which about 12.23 ha area is under restricted zone,
15.930 ha reserved for ancillary activities where no mining
will be done. About 66.19 ha area is free from restriction and

the mining are proposed in this area only as per mining plan.

That after detailed discussion the proposal was recommended
to State Environment Impact Assessment Authority, Haryana
under Category B1, 1(a) for one year, under EIA Notification
dated 14.09.2006 issued by the Ministry of Environment and
Forest, Government of India. The Copy of Minutes of

Meeting dated 13.12.2023 is annexed as Annexure R-3/1.

That the recommendations of SEAC were considered by State
Environment Impact Assessment Authority, Haryana in its
171st Meeting of SEIAA held on 03.05.2024; wherein, Upon
perusal of the relevant record placed on the file and further
considering the recommendations of the Appraisal Committee
(SEAC); decided to Grant Environment Clearance for the
proposal No. SIA/HR/MIN/452812/2023 dated 28.11.2023 for
Sand Mining Project at Chandraon Garhpur Tapu Block at
Villages Chandraon, Grahpur Tapu & Kalsora, District
Karnal, Haryana, Area 94.35 Ha with 41,00,000 TPA
Production; under Category B1, 1(a) for one year, under EIA
Notification dated 14.09.2006 issued by the Ministry of
Environment and Forest, Government of India for Mining of
Sand as mentioned in  LOI/Mining  Plan/EIA
Report/ ToR/DSR/Replenishment Report  for plan period

with maximum depth upto 3.0m with the following

conditions: w
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1.  That Project Proponent should submit revised Green area
plan and PP shall maintain 60 7% block plantation in

nearby villages.
2. Specific Condition No 14 mentioned in SEAC

recommendation is removed, as it is not applicable.
3. That Project Proponent should use High Pressure

Sprinkler in the mining site.
The Copy of Minutes of Meeting dated 03.05.2024 is
annexed as Annexure R- 3/2.
It is relevant to mention here that Mining Plan was duly
approved by the Director, Mines & Geology Department,
Haryana vide Memo dated 03.08.2023 which deals with
Geological Reserves, targeted production etc. and same was

never challenged till grant of EC dated 10.05.2024 or

thereafter.

That the Respondent No. 5 i.e. M/s Chaudhary Transport
submitted proposals for seeking validity extension for the
both project vide proposal number
SIA/HR/MIN/549772/2026 dated 29.08.2025. The proposal
was considered in 320t meeting of SEAC held on 17.04.2026;
wherein, the committee discussed the issues of Complaint,
Court matter pending before this Hon’ble Tribunal, Modified
Mining Plan alongwith conditions No. 07 of the Environment
Clearance letter dated 03.05.2024 regarding One Entry & One
Exit to the Mining Project area and Condition. No 13
regarding Traffic management plan as submitted. After
having detailed deliberations; the committee dgcided to
recommend the proposal to SEIAA, Haryana stating that
“Since SEIAA is a party to this petition in NGT and stand well
informed about the facts of the complaint, hence the issues
may be decided accordingly while granting extension of EC.
This committee further recommended that other conditions
being general and same, only one condition related to entry
and exit routes in place of two (7&13), as per GOI guidelines
for sand mines 2020 “There shall be one entry and exit point
provided for trucks/vehicles. The said entry point should have

facilities as mentioned above. In case, it is necessary to have

Vinadyt
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more than one entry/exit points, all such points shall have
checkpoints with facilities as mentioned above. All other
possible ways of entry/exit should be closed using barriers
like compound, trench, etc. All provisions shall be made to
not make it possible for any vehicle to enter or exit without

entry into the computerized system” be imposed to avoid any

confusion / litigation.”

The Copy of Minutes of Meeting dated 17.04.2026 is

annexed as Annexure R- 3/3.

The recommendations of SEAC were considered by the
SEIAA, Haryana in its 199" meeting held on 30.04.2026 stating
therein that “The Authority observed that the case is presently
pending adjudication before the Hon'ble National Green Tribunal
(NGT). It was further noted that the Hon'ble Tribunal has not
passed any order restraining or prohibiting the continuation of
mining operations.

After deliberations, the Authority, taking into account the
recommendations of SEAC, decided to grant the extension of
Environment Clearance as per the approved mining plan of the
Mining Department subject to strict compliance with all applicable
statutory provisions and environmental safeguards. The Project
Proponent shall also comply with the prescribed entry and exit route
provisions in accordance with the guidelines issued by the
Government of India for sand mining, subject to decision of Hon ‘ble

National Green Tribunal (NGT).

The Copy of Minutes of Meeting dated 30.04.2026 is

annexed as Annexure R- 3/4.

10. That the reply may kindly be taken on record and the Hon’ble
Tribunal may pass appropriate order(s), direction(s) as
deemed fit and proper under the facts and circumstance of the
present case.

Place:- Panchkula Dr. ngg?\per} Dahiya, IAS

Dated :-

A L
Member

Iy

ryana
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Verification:

Verified that the contents of para No.1 to 10 of the reply
affidavit are correct and true to my knowledge derived from the

official record. No part of it is false and nothing material has been

concealed therein.

Place:- Panchkula D%gonent o
Dr. Virender Kumar Dahiya, IAS

Dated :- Member Secretary

SEIAA, Haryana

ATTESTED | . ‘{ 'l/b
,yb

RAJBIR SINGH RAN, \3 |
NOTARY PANCHKU

. - i S i

130 08




y

538 Annexure R/1

N

/

on implementation of Action Plan shall be submitted to the concerned Regional
Office of the Ministry along with District Administration.

IX.  Corporate Environment Responsibility (CER)

/

The activities and budget earmarked for Corporz;xé Environmental Responsibility
(CER) as per Ministry's O.M No 22-65/2017-IA. Il (M) dated 01.05.2018 or as proposed
by EAC should be kept in a separate bank accqu;ﬁt. The activities proposed for CER
shall be implemented in a time bound mannepf"énd annual report of implementation
of the same along with documentary proof viz. photographs, purchase documents,
latitude & longitude of infrastructure deyéloped & road constructed needs to be
submitted to Regional Office MoEF&CC apnually along with audited statement.
Project Proponent shall keep the fun/ef{: earmarked for environmental protection
measures in a separate account an):f refrain from diverting the same for other
purposes. The Year wise expenditure/i‘:f such funds should be reported to the MoEF&
CC and its concerned Regional Offi e.

X Miscellaneous

283.06

The Project Proponent shall pyepare digital map (land use & land cover) of the entire
lease area once in five year *’Hpurpose of monitoring land use pattern and submit a
report to concerned Regional Office of the MoEF& CC.

The Project Authorities should inform to the Regional Office regarding date of
financial closures and fiffal approval of the project by the concerned authorities and
the date of start of lang fdevelopment work.

The Project Proponet t shall submit six monthly compliance reports on the status of
the implementatioq/of the stipulated environmental safeguards to the MOEF&CC
&its concerned Regional Office, Central Pollution Control Board and State Pollution
Control Board.
A separate ‘Enfironmental Management Cell' with suitable qualified manpower
should be set-ip under the control of a Senior Executive. The Senior Executive shall
directly repoft to Head of the Organization. Adequate number of qualified
Environmental Scientists and Mining Engineers shall be appointed and submit a
report to R@, MoEF&CC.

The concerned Regional Office of the MoEF&CC including other authorized
organization shall randomly monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the MoEF&CC officer(s)
including other authorized officer by furnishing the requisite data/information

EC for Proposed Sand Mining Project at Chandraon Garhpur Tapu Block at
Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana, Area
94.35 Ha by M/s Chaudhary Transport Co.

Project Proponent : Sh. Mandeep Singh
Consultant : P and M Solutions

The Project Proponent submitted online Proposal SIA/HR/MIS/452812/2023 dated

06.08.023 for obtaining Environment Clearance under Category 1(a) of EIA Notification dated

14.09.2006. The PP submitted the scrutiny fee of Rs.1,50,000/- vide DD No.804112 dated

28.11.2023. ToR was granted by SEIAA on dated 21.08.2023

Minutes of 283 Meeting of State Expert Appraisal Committee, Haryana
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Table 1 - Basic Details

SIA/HR/MIN/452812/2023

1 | Online Proposal no
;i Céiégory/ltem no. (In 1(a) Mining of Minerals (Non-Coal Mining) Category B1 1
Schedule) o
3 | Area of the Project 94.35 ha
(Out of it about 12.23 ha area is under restricted zone
15.930 ha reserved for ancillary activities where no mining
will be done.
About 66.19 ha area is free from restriction and the mining is
proposed in this area only as per mining plan)
4 | Date of LOI Granted by Mines | 21.06.2022
& Geology
Department,Haryana
5 | Date of Approval of TOR by | 21.08.2023
SEIAA
6 | Date of Approval of mine plan | 03.08.2023
7 | Location of Project Villages Chandraon, GarhpurTapu&Kalsora
'8 | Khasra No. Village Chandraon o=

501//6min, 14min, 15min, 16, 17min, 23min, 24, 25
502//1, 2 min, @min, 10min, 11min
115//2min, 3min, 4 to 9, 10min, 11 to 14, 15min, 16min, 17min,
18, 24min.
Village GarhpurTapu
19//19 to 23
20//15min, 16, 17min, 18min, 22min, 23min, 24, 25
31//6/1min, 14min, 15min, 16, 17, 18min, 22min, 23, 24, 25
32//1/1min, 1/2min, 2min, 3 to 9, 10min, 11 to 25
33//1, 2, 3min, 8min, 9min, 10, 11, 12min, 19min, 20min, 21min
38//1min,
39//1 to 4, 5min, 6min, 7 to11, 12 to 14, 15min, 17min, 18 to 20
21 min 22 min 23 min
40//1min, 2 to 19, 24, 25
41//5min, 6 min, 14min, 15, 16, 17min, 24min, 25
47//4min, 5, 6, 7Tmin, 14min, 15, 16, 17, 23min, 24, 25
48//1/1, 1/2, 2, 3, 4, 5min, 8min, 9, 10, 11, 12min, 13min, 19min,
20, 21min
62//1min, 10min, 11min
63//3min, 4, 5,6, 7, 15min
For ancillary Area:
22619 20 20522
224013823, 24, 25
Village Kalsora
10//7, 8min, 13min, 14 to 17, 18min, 23 min, 24, 25
11//20, 21
200711014, 20, 21, 22min
21//3min, 4 to 7, 8min, 13min, 14 tc 17, 18min, 23min, 24, 25
43//3min, 4 to 7, 14min, 15, 16min, 17min, 25min
44//1, 2min, 9min, 10, 11, 12min, 18min, 19 to 23, 24 min
55//20min, 21, 22min :
56//1min, 9min, 10min, 11, 12min, 13min, 14min, 16min, 17min,
18,18, 24miin; 22,.23,:24, 25
57/{1min, 2, 3, 4, 5min, 6, 7, 8, 9min, 13min, 14, 15, 16min, 17,
25min
85//1, 2, 3min, 4min, 6min, 7min, 8, 15

For Ancillary Area:
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42//1 to 25
9 | Project Cost 19.30 Crores
10 | Water Requirement Activity Round off
Figure in KLD
Drinking 10.00
i 15.00
Suppression
Plantation 10.00
i Total 35 KLD
11 | Environment Management Capital Cost Rs 28.50 Lakhs, Recurring Cost Rs 14.00 Lakhs
Plan Total Rs 1,54,50,000/- for 10 Years.
12 | CER Budget 45 Lakhs
13 | Mineral Sand
14 | Production Capacity 41,00,000 TPA
15 | Corner Coordinates Pillar Longitude Latitude
A1l 77°11'08.1069"E 29°53'50.604"N
A2 TR 1G2002 29°53'43.8072"N
A3 77°11'13.4484"E 29°53'42.684"N
B1 77°10'56.6364"E 29°53'40.9704"N
B1 77°10'56.6364"E 29°53'40.9704"N
B2 77°10'39.774"E 29°53'29.4756"N
B3 77°1029.3088°E 297531229632 N
B4 77°10'26.4396"E 29°53'10.626"N
B5 77°10'25.61068"E 29°53'4.074"N
B 6 77°10'33.2436"E 29°53'0.0924"N
B7 TI0327972"E 29°53'7.4076"N
B8 77°10'38.2764"E 29°53'13.8228"N
B9 77°10'106.1632"E 29°53'19.0752"N
B 10 17°10'58.05127E 29°53'26.124"N
B 11 77°11'4.0236"E 29°53'35.7792"N
Gl 77°10'25.1184"E 29°52'50.8404"N
C2 77°10'26.2164"E 29°52'42.6324"M ||
t3 77°10'31.1808"E 29°52'37.128"N
C4 77°10'38:7912"E 29°52'30.4212"N
> 77°10'44.6592"E 29°52'27.4908"N
€6 T 181312 E 29°52'22.6956"N
C7 77°10'56.748"E 29°52'29.4384"N
Cc8 77°10'45.6096"E 2975233 5316 N
=9 77°10'34.0104"E 29°52'42.672"N
16 | Green Belt Plantation 33,900 Trees, plants to be planted along the Haul Road and in
schools and public building and other social forestry program.
17 | Machinery Required Chain Mounted Excavators, Water Tankers & Trucks/Tippers
18 | Power Requirement Electric connection will be taken for office and security purpose
from Electricity Board
19 | Power Backup : = DG Set

The case was taken up in 283 meeting held on 13.12.2023. The PP presented the
case before the committee. The committee discussed the case and raised some observations to
which PP replied vide letter dated 13.12.2023 along with an affidavit dated 13.12.2023 mentioning

therein as under :
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4)
5)
6)
7)

8)

9)

Department, Haryana Vide memo no DMG/HY/Auction/KNL/Chandron-Garhpur
Tapu Sand Unit/2022/21.06.2022 dated 12-05-2023.

That, the Letter of Intent was revoked by Mines & Geology Department, Haryana
Vide order dated 17-02-2023, which was revoked by the appellate Authority-
cum-Additional Chief Secretary to Govt. Haryana, Mines & Geology Department
vide Endst. No 05/19/2023-2IB-1I Dated 12/05/2023.

That, the mining plan has been approved by the Mines & Geology Department
Vide letter no-DMG/HY/MP/KNL/Chandron-GarhpurTapu Block/2023/4393
Dated 03.08.2023 for a total production capacity of 41,00000 TPA and depth of 3
m.

That, the replenishment Study has been approved by Mines & Geology
Department along with the mining Plan

That no court case is pending against the project site.

That mining activity will be done during day time within demarcated area as per
approved mining plan as well as replenishment study and natural flow of river
will not be disturbed as per MoEF&CC Guidelines.

That, the total proposed water consumption for the project is 35 KLD.

That, the mining activity shall be performed as per approved mining plan and
replenishment study.

That, we shall not excavate beyond the depth of 3 mtrs. as approved in
replenishment study.

10)The EMP Budget and CSR Budget is being submitted along with this affidavit.
11)The revised action plan for public hearing is being submitted along with this

affidavit.

12) The District survey report for District Karnal has been approved by DC Karnal on

17.02.2021 and the Mines site is in accordance with the villages mentioned in
DSR and as per Lol issued by Mines & Geology Department Haryana.

PP further submitted the following details of the project:

Geological Reserves

Lease area in Total geological Blocked Available
Ha. reserve MT Geological reserve | Mineable reserves

MT (B) MT (A-B)

84.79 49,40,460 7,70,490 41,69,970

Five years proposed Production details ( Tons /Anum)

Year MTPA

I 41,00,000
1I 41,00,000
I 41,00,000
vV 41,00,000
V 41,00,000
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Manpower Details

Category

Manager (II Class)

Assistant Manager

Foreman/Mates

| Supervisory Staff
Skilled Personnel

Semi-Skilled Personnel

110

Unskilled

Total

143

List of Machinery

S. No. | Name of machinery

Capacity

Nos.

1 Chain Mounted
Excavators

1.30-2.0 m*

05

2 Tippers/ Trucks

25 tons

35

3 Water Tanker

4000 liters

2s

4 Light vehicles

5 Maintenance van

Details of Mining

S.no | Particulars

Details

1 Method Of Mining

Semi-Mechanized Opencast

method
Geological Reserves 49,40,460MT
Mineable Reserves 41,69,970MT

Proposed Production

41,00,000 TPA

Land use pattern

Sr.no Details Existing land | At the end
use (ha) of 5th year
(ha)
1 Pit Area 0.0 0.00
Dump Area 0.0 0.0
Safety Zone (| 1223 12.23
Restricted Area)
Infrastructure 15.930 15.930
Plantation 0.0 a:0
Natural 66.19 66.19
Reclamation
yol- ., dear ¢ - ilodgs
Table 2 - EMP Details
T EEE Rl R
1 Pollution Control 7,00,000 2,00,000 25,00,000
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i) Dust Suppression
Pollution Monitoring
i) Air pollution

2 i) Water pollution 6,00,000 1,50,000 19,50,000
iii) Soil pollution
iv) Noise Pollution

3 Plantation and s.alary 1‘0{r 8,00,000 8,00,000 80,00,000
gardener (part time basis).
4 Haul road repair 7,50,000 2,50,000 30,00,000
Total 28,50,000 14,00,000 1,54,50,000
« CSR
Sr. Activity Approx.
No. Cost
(in Rs.)
1 Health awareness and medical camps for local community in 10.00

nearby village and panchayat.

2 |Distribution of educational kits and sports kits among the 6.00
students of nearby villages.

3 | Drinking water facility and toilet facilities with proper water 10.00
system at 10 places in Village Chandron, GarhpurTapu and
Kalsora and surrounding villages.

4 | Skill Development Program (as per requirement of local people) 7.00
with equipment for 50 people of Village Chandron,
GarhpurTapu and Kalsora and surrounding villages.

5 | Installation of solar lights in public places in consultation with 6.00
Gram Panchayat. (*Rs.30000 x 20 places)
6 | Whitewashing/painting work of school rooms and walls of 6.00
village Chandron, GarhpurTapu and Kalsora and surrounding
villages.
TOTAL 45.00 lakh

The Committee thoroughly discussed the documents submitted by the Mines &
Geology Department, details, contents of affidavit and documents submitted by the PP at length.
The PP has proposed rate of production as 41,00000 MT/year at Chandraon Garhpur Tapu Block
at Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana. The representative from
the Mines & Geology Department, Haryana who was also present during the meeting, have duly
collaborated the version of Committee that the land only can be used for mining with the consent
of land owners and District Survey Report, Mining Plan along with Replenishment Study has been
approved for the proposed area. It is further discussed that lease area consists of 94.35 ha area in
Chandraon Garhpur Tapu. Out of it about 12.23 ha area is under restricted zone and 15.930 ha
reserved for ancillary activities where no mining will be done. About 66.19 ha area is free from
restriction and the mining is proposed in this area only as per mining plan.

After detailed deliberations, the Committee decided to recommend the case to

SEIAA for granting of EC under Category B1, 1(a) for one year, under EIA Notification dated
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14.09.2006 issued by the Ministry of Environment and Forest, Government of India for Mining of

Sand Chandraon Garhpur Tapu Block at Villages Chandraon, Grahpur Tapu & Kalsora, District
Karnal, Haryana, Haryana with 41,00000 MT/year production as mentioned in
LOI/MiningPlan/EIAReport/ToR/DSR/Replenishment Report for plan period with maximum depth
upto 3.0m as mentioned in Replenishment Study Report approved by Director Mines & Geology,
Haryana and for quantity of 41,0000 MT/year with the following specific and general stipulations:
Specific Conditions:-

1. The PP shall construct the pucca link roads connected to the main road at the mining
site before the start of mining.

2. The plantation shall be done on both sides of the road to prevent dust spreading

The PP shall construct the Haul roads of width 10 meters.

4. The PP shall provide only one exit and one entry to the Mining Project area and all the
mining shall be dispatched through E-billing.

5. The PP shall maintain an un-mined block of 50 meters width after every block of 1000
meters over which mining is undertaken or at such distance as may be directed by the
Director or any officer authorized by him.

6. The PP shall restrict mining within the central 3/4™ width of the river/rivulet.

7. The PP shall not permit any mining in an area up to width of 500 meters from the
active edges of embankments in case of River Yamuna, 250 mtrs. in case of Tangri,
Markanda and Ghaggar and 100 mtrs. on either side of all other rivers/rivulets.

8. Separate wet and dry bins must be provided in each unit and at ground level for
facilitating segregation of waste. Solid Waste shall be segregated into wet garbage
and inert materials. Wet Garbage shall be composted in Organic waste convertor.
Adequate area shall be provided for solid waste management within the premises
which will include area for segregation, composting. The Inert waste from the project
will be sent to dumping site.

9. The PP shall maintain the garland drains in the project area and catchment area for
preserving overburden and dump mining.

10. Traffic management plan as submitted shall be implemented in letter and spirit. Apart,
a detailed traffic management and traffic decongestion plan shall be drawn up to
ensure that the current level of service of the roads within a 05 kms. radius of the
project is marinated and improved upon after the implementation of the project.

11. The Project Proponent shall obtain all necessary clearance/permission from all relevant
agencies before commencement of work.

12. Consent to establish/operate for the project shall be obtained from the State Pollution
Control Board as required under the Air (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution) Act, 1974.

13. The PP shall take precautions to suppress the dust in and around the mining site. The
PP shall use mixed cannon water sprinkle for dust suppression instead of conventional
sprinkles for efficient dust suppression.

14. The PP shall also provide the Anti smog gun mounted on truck in the project for
suppression of dust and shall use the treated water, if feasible.

15. The PP shall create environment division unit in the project for implementing the
conditions of Environment clearance.

16. The PP shall obtain the permission regarding withdrawal of ground water from CGWA
before the start of the project and also obtained the CTO from HSPCB after the
approval from CGWA.

W
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competent authority.

18. Action plan for the public hearing issues shall be complied in letter and spirit.

19. The Proponent will provide adequate sanitary facility in the form of mobile toilets to
the labours engaged for the project work.

20. The Project proponent shall comply all the measures, conditions suggested in the
approved mining plan with post closure mine plan, Environmental Management Plan
(EMP) in a letter and spirit.

21. Any change in stipulations of EC of the approved mining plan will lead to Environment
Clearance void-ab-initio and PP will have to seek fresh Environment Clearance

22. The PP shall comply with Sand Mining Rules 2016 and NGT directions from time to
time.

23. The PP shall get the Wildlife Conservation Plan approved from the Competent
Authority before the start of Mining Operations.

24. The PP shall restrict maximum mining depth upto 3 meters above the Ground Water
Table as per approved Mining Plan.

25. The PP shall submit the scientific grid based/drone based replenishment study for the
project site in the river bed within 1 year after the start of the mining at the project
site, for further extension of time period as per approved mining plan of the project.

26. The PP shall develop total 33 hac. of community/panchayti area in the nearby village
and project site area as green belt in consultation with local people and other stake
holders to meet with the demand of public hearing and shall do plantation of 33,900
Trees, on the project site as proposed.

Statutory Compliance:-

. This Environmental Clearance (EC) is subject to orders/judgment of Hon'ble Supreme Court
of India, Hon'ble High Court, Hon'ble NGT and any other Court of Law, Common Cause
Conditions as may be applicable.

. The Project proponent complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated 2nd August,2017 in Writ Petition (Civil) No. 114 of 2014 in
matter of Common Cause versus Union of India &Others before commencing the mining
operations.

. The State Government concerned shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by the Project
Proponent through their respective Department of Mining & Geology in strict compliance
of Judgment of Hon'ble Supreme Court dated 2nd August, 2017 in Writ Petition (Civil) No.
114 of 2014 in matter of Common Cause versus Union of India &Ors.

. This Environmental Clearance shall become operational only after receiving formal NBWL
Clearance from MoEF&CC subsequent to the recommendations of the Standing
Committee of National Board for Wildlife, if applicable to the Project.

. This Environmental Clearance shall become operational only after receiving formal Forest
Clearance (FC) under the provision of Forest Conservation Act, 1980, if applicable to the
Project.

. Project Proponent (PP) shall obtain Consent to Operate after grant of EC and effectively
implement all the conditions stipulated therein. The mining activity shall not commence
prior to obtaining Consent to Establish/Consent to Operate from the concerned State
Pollution Control Board/Committee.

. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral
(Development & Regulation), Act, 2015 and rules & regulations made there under. PP shall
adhere to various circulars issued by Directorate General Mines Safety (DGMS), Mines &
Geology Department, Haryana and Indian Bureau of Mines from time to time.. Also adhere
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to Haryana Minor Mineral Concession, Stocking, Transportation of Minerals and Prevention
of lllegal Mining Rules, 2012.

The Project Proponent shall obtain consents from all the concerned land owners, before
start of mining operations, as per the provisions of MMDR Act, 1957 and rules made there
under in respect of lands which are not owned by it.

The Project Proponent shall follow the mitigation measures provided in MoEF& CC Office
Memorandum No. Z-11013/57/2014-IA.11 (M), dated 29th October, 2014, titled "Impact of
mining activities on Habitations-Issues related to the mining Projects wherein Habitations
and villages are the part of mine lease areas or Habitations and villages are surrounded by
the mine lease area”.

The Project Proponent shall obtain necessary prior permission of the competent
authorities for drawl of requisite quantity of surface water and from CGWA for withdrawal
of ground water for the project.

A copy of EC letter will be marked to concerned Panchayat / local NGO etc. if any, from
whom suggestion / representation has been received while processing the proposal.

State Pollution Control Board/Committee shall be responsible for display of this EC letter
at its Regional office, District Industries Centre and Collector’s office/Tehsildar's Office for
30 days.

The Project Authorities should widely advertise about the grant of this EC letter by printing
the same in at least two local newspapers, one of which shall be in vernacular language of
the concerned area. The advertisement shall be done within 7 days of the issue of the
clearance letter mentioning that the instant project has been accorded EC and copy of the
EC letter is available with the State Pollution Control Board/Committee and web site of the
Ministry of Environment, Forest and Climate Change (www.parivesh.nic.in). A copy of the
advertisement may be forwarded to the concerned MoEF&CC Regional Office for
compliance and record.

The Project Proponent shall inform the MoEF&CC for any change in ownership of the
mining lease. In case there is any change in ownership or mining lease is transferred than
mining operation shall only be carried out after transfer of EC as per provisions of the para
11 of EIA Notification, 2006 as amended from time to time.

Air Quality Monitoring and Preservation

. The Project Proponent shall install a minimum of 3 (three) online Ambient Air Quality

Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind direction based on
long term climatologically data about wind direction such that an angle of 120° is made
between the monitoring locations to monitor critical parameters, relevant for mining
operations, of air pollution viz. PM1g, PMzs, NO2, CO and SO2 etc. as per the methodology
mentioned in NAAQS Notification No. B-29016/20/90/PCl/], dated 18.11.2009 covering the
aspects of transportation and use of heavy machinery in the impact zone. The ambient air
quality shall also be monitored at prominent places like office building, canteen etc. as per
the site condition to ascertain the exposure characteristics at specific places. The above
data shall be digitally displayed within 03 months in front of the main Gate of the mine
site.

Effective safeguard measures for prevention of dust generation and subsequent
suppression (like regular water sprinkling, metalled road construction etc.) shall be carried
out in areas prone to air pollution wherein high levels of PM1o and PM. s are evident such
as haul road, loading and unloading point and transfer points. The Fugitive dust emissions
from all sources shall be regularly controlled by installation of required equipments/
machineries and preventive maintenance. Use of suitable water-soluble chemical dust
suppressing agents may be explored for better effectiveness of dust control system. It shall
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be ensured that air pollution level conform to the standards prescribed by the
MoEF&CC/Central Pollution Control Board.

Water Quality Monitoring and Preservation

In case, immediate mining scheme envisages intersection of ground water table, then
Environmental Clearance shall become operational only after receiving formal clearance
from CGWA. In case, mining operation involves intersection of ground water table at a
later stage, then PP shall ensure that prior approval from CGWA and MoEF&CC is in place
before such mining operations. The permission for intersection of ground water table shall
essentially be based on detailed hydro-geological study of the area.

Regular monitoring of the flow rate of the springs and perennial Nallahs flowing in and
around the mine lease shall be carried out and records maintain. The natural water bodies
and or streams which are flowing in an around the village, should not be disturbed. The
Water Table should be nurtured so as not to go down below the pre-mining period. In
case of any water scarcity in the area, the Project Proponent has to provide water to the
villagers for their use. A provision for regular monitoring of water table in open dug wall
located in village should be incorporated to ascertain the impact of mining over ground
water table. The Report on changes in Ground water level and quality shall be submitted
on six-monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater
Department / State Pollution Control Board.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water level
and quality in and around the mine lease by establishing a network of existing wells as well
as new piezometer installations during the mining operation in consultation with Central
Ground Water Authority/ State Ground Water Department. The Report on changes in
Ground water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution Control
Board.

. The Project Proponent shall undertake regular monitoring of natural water course/ water

resources/ springs and perennial Nallahs existing/ flowing in and around the mine lease
and maintain its records. The project proponent shall undertake regular monitoring of
water quality upstream and downstream of water bodies passing within and nearby/
adjacent to the mine lease and maintain its records. Sufficient number of gullies shall be
provided at appropriate places within the lease for management of water. PP shall carryout
regular monitoring w.r.t. pH and included the same in monitoring plan. The parameters to
be monitored shall include their water quality vis-a-vis suitability for usage as per CPCB
criteria and flow rate. It shall be ensured that no obstruction and/ or alteration be made to
water bodies during mining operations without justification and prior approval of
MoEF&CC. The monitoring of water courses/ bodies existing in lease area shall be carried
out four times in a year viz. pre- monsoon (April-May), monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent regularly
to Ministry of Environment, Forest and Climate Change and its Regional Office, Central
Ground Water Authority and Regional Director, Central Ground Water Board, State
Pollution Control Board and Central Pollution Control Board. Clearly showing the trend
analysis on six-monthly basis.

Quality of polluted water generated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-off; acid mine drainage and metal contamination in
runoff shall be monitored along with Total Suspended Solids (TDS), Dissolved Oxygen
(DO), pH and Total Suspended Solids (TSS). The monitored data shall be uploaded on the
website of the company as well as displayed at the project site in public domain, on a
display board, at a suitable location near the main gate of the Company. The circular No. J-
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20012/1/2006-IA1 (M) dated 27.05.2009 issued by Ministry of Environment, Forest and
Climate Change may also be referred in this regard.

Project Proponent shall plan, develop and implement rainwater harvesting measures on
long term basis to augment ground water resources in the area in consultation with
Central Ground Water Board/State Groundwater Department. A report on amount of water
recharged needs to be submitted to Regional Office MoEF&CC annually.

Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time to
time. The standards shall be prescribed through Consent to Operate (CTO) issued by
concerned State Pollution Control Board (SPCB). The workshop effluent shall be treated
after its initial passage through Oil and grease trap.

The water balance/water auditing shall be carried out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the MoEF&
CC and State Pollution Control Board/Committee.

Noise and Vibration Monitoring and Prevention

The peak particle velocity at 500m distance or within the nearest habitation, whichever is
closer shall be monitored periodically as per applicable DGMS guidelines.

The illumination and sound at night at project sites disturb the villages in respect of both
human and animal population. Consequent sleeping disorders and stress may affect the
health in the villages located close to mining operations. Habitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biological clock of the
villages is not disturbed; by orienting the floodlights/masks away from the villagers and
keeping the noise levels well within the prescribed limits for day/night hours.

The Project Proponent shall take measures for control of noise levels below 85 dba in the
work environment. The workers engaged in operations of HEMM, etc. should be provided
with ear plugs/muffs. All personnel including laborers working in dusty areas shall be
provided with protective respiratory devices along with adequate training, awareness and
information on safety and health aspects. The PP shall be held responsible in case it has
been found that workers/personals/laborers are working without personal protective
equipment.

Mining Plan

. The Project Proponent shall adhere to the working parameters of mining plan which was

submitted at the time of EC appraisal wherein year-wise plan was mentioned for total
excavation i.e. quantum of mineral, waste, over burden, inter burden and top soil etc.. No
change in basic mining proposal like mining technology, total excavation, mineral & waste
production, lease area and scope of working (viz. method of mining, overburden & dump
management, O.B & dump mining, mineral transportation mode, ultimate depth of mining
etc.) shall not be carried out without prior approval of the Ministry of Environment, Forest
and Climate Change, which entail adverse environmental impacts, even if it is a part of
approved mining plan modified after grant of EC or granted by State Govt. in the form to
Short Term Permit (STP), Query license or any other name.

The Project Proponent shall get the Final Mine Closure Plan along with Financial Assurance
approved from Indian Bureau of Mines/Department of Mining & Geology as required
under the Provision of the MMDR Act, 1957 and Rules/ Guidelines made there under. A
copy of approved final mine closure plan shall be submitted within 2 months of the
approval of the same from the competent authority to the concerned Regional Office of
the Ministry of Environment, Forest and Climate Change and SEIAA for record and
verification.

Minutes of 283™ Meeting of State Expert Appraisal Committee, Haryana




. The land-use of the mine lease area at various stages of mining scheme as well as at the
end-of-life shall be governed as per the approved Mining Plan. The excavation vis-a-vis
backfilling in the mine lease area and corresponding afforestation to be raised in the
reclaimed area shall be governed as per approved mining plan. PP shall ensure the
monitoring and management of rehabilitated areas until the vegetation becomes self-
sustaining. The compliance status shall be submitted half-yearly to the MoEF&CC and its
concerned Regional Office.

Land Reclamation

. The Overburden (O.B.) generated during the mining operations shall be stacked at
earmarked OB dump site(s) only and it should not be kept active for a long period of time.
The physical parameters of the OB dumps like height, width and angle of slope shall be
governed as per the approved Mining Plan as per the guidelines/circulars issued by
D.G.M.S w.rt. safety in mining operations shall be strictly adhered to maintain the stability
of top soil/OB dumps. The topsoil shall be used for land reclamation and plantation.

. The reject/waste generated during the mining operations shall be stacked at earmarked
waste dump site(s) only. The physical parameters of the waste dumps like height, width
and angle of slope shall be governed as per the approved Mining Plan as per the
guidelines/circulars issued by DGMS w.r.t. safety in mining operations shall be strictly
adhered to maintain the stability of waste dumps.

. The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan.

. The slope of dumps shall be vegetated in scientific manner with suitable native species to
maintain the slope stability, prevent erosion and surface run off. The selection of local
species regulates local climatic parameters and help in adaptation of plant species to the
microclimate. The gullies formed on slopes should be adequately taken care of as it
impacts the overall stability of dumps. The dump mass should be consolidated with the
help of dozer/ compactors thereby ensuring proper filling/ leveling of dump mass. In
critical areas, use of geo textiles/geo-membranes/clay liners/Bentonite etc. shall be
undertaken for stabilization-of the dump.

. The Project Proponent shall carry out slope stability study in case the dump height is more
than 30 meters. The slope stability report shall be submitted to concerned regional office
of MoEF&CC/SEIAA.

. Catch drains, settling tanks and siltation ponds of appropriate size shall be constructed
around the mine working, mineral yards and Top Soil/OB/Waste dumps to prevent run off
of water and flow of sediments directly into the water bodies (Nallah/ River/ Pond etc.).
The collected water should be utilized for watering the mine area, roads, green belt
development, plantation etc. The drains/ sedimentation sumps etc. shall be de-silted
regularly, particularly after monsoon season, and maintained properly.

. Check dams of appropriate size, gradient and length shall be constructed around mine pit
and OB dumps to prevent storm run-off and sediment flow into adjoining water bodies. A
safety margin of 50% shall be kept for designing of sump structures over and above peak
rainfall (based on 50 years data) and maximum discharge in the mine and its adjoining
area which shall also help in providing adequate retention time period thereby allowing
proper settling of sediments/silt material. The sedimentation pits/ sumps shall be
constructed at the corners of the garland drains.

. The top soil, if any, shall temporarily be stcred at earmarked site(s) within the mine lease
only and should not be kept unutilized for long. The physical parameters of the top soil
dumps like height, width and angle of slope shall be governed as per the approved Mining
Plan and as per the guidelines framed by DGMS w.r.t. safety in mining operations shall be
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strictly adhered to maintain the stability of dumps. The topsoil shall be used for land
reclamation and plantation purpose.

Transportation

No Transportation of the minerals shall be allowed in case of roads passing through
villages/ habitations. In such cases, PP shall construct a 'bypass’ road for the purpose of
transportation of the minerals leaving an adequate gap (say at least 200 meters) so that
the adverse impact of sound and dust along with chances of accidents could be mitigated.
All costs resulting from widening and strengthening of existing public road network shall
be borne by the PP in consultation with nodal State Govt. Department. Transportation of
minerals through road movement in case of existing village/ rural roads shall be allowed in
consultation with nodal State Govt. Department only after required strengthening such
that the carrying capacity of roads is increased to handle the traffic load. The pollution due
to transportation load on the environment will be effectively controlled and water
sprinkling will also be done regularly. Vehicular emissions shall be kept under control and
regularly monitored. Project should obtain Pollution under Control (PUC) certificate for all
the vehicles from authorized pollution testing centers.

. The Main haulage road within the mine lease should be provided with a permanent water

sprinkling arrangement for dust suppression. Other roads within the mine lease should be
wetted regularly with tanker-mounted water sprinkling system. The other areas of dust
generation like crushing zone, material transfer points, material yards etc. should invariably
be provided with dust suppression arrangements. The air pollution control equipments like
bag filters, vacuum suction hoods, dry fogging system etc. shall be installed at Crushers,
belt-conveyors and other areas prone to air pollution. The belt conveyor should be fully
covered to avoid generation of dust while transportation. PP shall take necessary measures
to avoid generation of fugitive dust emissions.

Green Belt

. The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the mine

lease boundary as per the guidelines of CPCB in order to arrest pollution emanating from
mining operations within the lease. The whole Green belt shall be developed within first 5
years starting from windward side of the active mining area. The development of greenbelt
shall be governed as per the EC granted irrespective of the stipulation made in approved
mine plan.

. The Project Proponent shall carryout plantation/afforestation in backfilled and reclaimed

area of mining lease, around water body, along the roadsides, in community areas etc. by
planting the native species in consultation with the State Forest Department/ Agriculture
Department/ Rural development department/Tribal Welfare Department/Gram Panchayat
such that only those species be selected which are of use to the local people. The CPCB
guidelines in this respect shall also be adhered. The density of the trees should be around
2500 saplings per Hectare. Adequate budgetary provision shall be made for protection and
care of trees.

. The Project Proponent shall make necessary alternative arrangements for livestock feed by

developing grazing land with a view to compensate those areas which are coming within
the mine lease. The development of such grazing land shall be done in consultation with
the State Government. In this regard, Project Proponent should essentially implement the
directions of the Hon'ble Supreme Court with regard to acquisition of grazing land. The
sparse trees on such grazing ground, which provide mid-day shelter from the scorching
sun, should be scrupulously guarded/ protected against felling and plantation of such
trees should be promoted.
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4. The Project Proponent shall undertake all precautionary measures for conservation and
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protection of endangered flora and fauna and Schedule-I species during mining operation.
A Wildlife Conservation Plan shall be prepared for the same clearly delineating action to be

taken for conservation of flora and fauna. The Plan shall be approved by Chief Wild Life

Warden of the State Govt. and implemented in consultation with the State Forest and
Wildlife Department. A copy of Wildlife Conservation Plan and its implementation status
(annual) shall be submitted to the Regional Office of the Ministry.

The PP shall ensure that the area marked for greenery and trees will not be rendered
impervious by any means like soil, compaction or cement concrete or brick or tiles or
rubber or plastic cover or any other impervious material in any manner and the area must
be maintained pervious for water infiltration/percolation and air flow in the soil. It must be
straight on earth and not on any roof or slab of any tile.

Public Hearing and Human Health Issues

. The Project Proponent shall appoint an Occupational Health Specialist for Regular as well

as Periodical medical examination of the workers engaged in the mining activities, as per
the DGMS guidelines. The records shall be maintained properly. PP shall also carryout
Occupational health check-ups in respect of workers which are having ailments like BP,
diabetes, habitual smoking, etc. The check-ups shall be undertaken once in six months and
necessary remedial/ preventive measures be taken. A status report on the same may be
sent to MoEF&CC Regional Office and DGMS on half-yearly basis.

The Project Proponent must demonstrate commitment to work towards Zero Harm' from
their mining activities and carry out Health Risk Assessment (HRA) for identification
workplace hazards and assess their potential risks to health and determine appropriate
control measures to protect the health and wellbeing of workers and nearby community.
The proponent shall maintain accurate and systematic records of the HRA. The HRA for
neighborhood has to focus on Public Health Problems like Malaria, Tuberculosis, HIV,
Anaemia, Diarrhoea in children under five, respiratory infections due to bio mass cooking.
The proponent shall also create awareness and educate the nearby community and
workers for Sanitation, Personal Hygiene, Hand washing, not to defecate in open, Women
Health and Hygiene (Providing Sanitary Napkins), hazard of tobacco and alcohol use. The
Proponent shall carryout base line HRA for all the category of workers and thereafter every
five years.

The Proponent shall carry out Occupational health surveillance which be a part of HRA and
include Biological Monitoring where practical and feasible, and the tests and investigations
relevant to the exposure (e.g. for Dust a X-Ray chest; For Noise Audiometric; for Lead
Exposure Blood Lead, For Welders Full Ophthalmologic Assessment; for Manganese Miners
a complete Neurological Assessment by a Certified Neurologist, and Manganese (Mn)
Estimation in Blood; For Inorganic Chromium- Fortnightly skin inspection of hands and
forearms by a responsible person. Except routine tests all tests would be carried out in a
Lab accredited by NABH. Records of Health Surveillance must be kept for 30 years,
including the results of and the records of Physical examination and tests. The record of
exposure due to materials like Asbestos, Hard Rock Mining, Silica, Gold, Kaolin, Aluminum,
Iron, Manganese, Chromium, Lead, Uranium need to be handed over to the Mining
Department of the State in case the life of the mine is less than 30 years. It would be
obligatory for the State Mines Departments to make arrangements for the safe and secure
storage of the records including X-Ray. Only conventional X-Ray will be accepted for
record purposes and not the digital one). X-Ray must meet ILO criteria (17 x14 inches and
of good quality).

The Proponent shall maintained a record of performance indicators for workers which
includes (a) there should not be a significant decline in their Body Mass Index and it should
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stay between 18.5 -24.9, (b) the Final Chest X-Ray compared with the base line X-Ray
should not show any capacities ,(c) At the end of their leaving job there should be no
Diminution in their Lung Functions Forced Expiratory Volume in one second (FEV1),Forced
Vital Capacity (FVC), and the ratio) unless they are smokers which has to be adjusted, and
the effect of age, (d) their hearing should not be affected. As a proof an Audiogram (first
and last need to be presented), (e) they should not have developed any Persistent Back
Pain, Neck Pain, and the movement of their Hip, Knee and other joints should have normal
range of movement, (f) they should not have suffered loss of any body part. The record of
the same should be submitted to the Regional Office, MoEF&CC annually along with
details of the relief and compensation paid to workers having above indications.

. The Project Proponent shall ensure that Personnel working in dusty areas should wear

protective respiratory devices and they should also be provided with adequate training
and information on safety and health aspects.

Project Proponent shall make provision for the housing for workers/labors or shall
construct labor camps within/outside (company owned land) with necessary basic
infrastructure/ facilities like fuel for cooking, mobile toilets, mobile STP, safe drinking
water, medical health care, créche for kids etc. The housing may be provided in the form of
temporary structures which can be removed after the completion of the project related
infrastructure. The domestic waste water should be treated with STP in order to avoid
contamination of underground water.

7. The activities proposed in Action plan prepared for addressing the issues raised during the

Public Hearing shall be completed as per the budgetary provisions mentioned in the
Action Plan and within the stipulated time frame. The Status Report on implementation of
Action Plan shall be submitted to the concerned Regional Office of the Ministry along with
District Administration.

Corporate Environment Responsibility (CER)

. The activities and budget earmarked for Corporate Environmental Responsibility (CER) as

per Ministry's O.M No 22-65/2017-IA. II (M) dated 01.05.2018 or as proposed by EAC
should be kept in a separate bank account. The activities proposed for CER shall be
implemented in a time bound manner and annual report of implementation of the same
along with documentary proof viz. photographs, purchase documents, latitude &
longitude of infrastructure developed & road constructed needs to be submitted to
Regional Office MoEF&CC annually along with audited statement.

Project Proponent shall keep the funds earmarked for environmental protection measures
in a separate account and refrain from diverting the same for other purposes. The Year
wise expenditure of such funds should be reported to the MoEF& CC and its concerned
Regional Office.

Miscellaneous

. The Project Proponent shall prepare digital map (land use & land cover) of the entire lease

area once in five years purpose of monitoring land use pattern and submit a report to
concerned Regional Office of the MoEF& CC.

. The Project Authorities should inform to the Regional Office regarding date of financial

closures and final approval of the project by the concerned authorities and the date of
start of land development work.

. The Project Proponent shall submit six monthly compliance reports on the status of the

implementation of the stipulated environmental safeguards to the MOEF&CC &its
concerned Regional Office, Central Pollution Control Board and State Pollution Control
Board.
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4. A separate 'Environmental Management Cell’ with suitable qualified manpower should be
set-up under the control of a Senior Executive. The Senior Executive shall directly report to
Head of the Organization. Adequate number of qualified Environmental Scientists and
Mining Engineers shall be appointed and submit a report to RO, MoEF&CC.

5. The concerned Regional Office of the MoEF&CC including other authorized organization
shall randomly monitor compliance of the stipulated conditions. The project authorities
should extend full cooperation to the MoEF&CC officer(s) including other authorized
officer by furnishing the requisite data/information

283.07 EC for Expansion of IT Park/Cyber Park project at Sector-66, Village Maidawas,
Gurugram, Haryana by M/s Advance India Projects Limited

L]
Projedt Proponent : Not present

Consultant : Vardan EnviroNet

The Project Proponent submitted online Proposal SIA/HR/INFRA2/449943/2023
dated 28.11.2023 for obtgining Environment Clearance for Expansion under Category 8(b) of
EIA Notification dated 14.09.2006. The PP submitted the scrutiny fee of Rs.2,00,000/- vide DD
No.001557 dated 12.09.2023.

The case was takeR up in 283 meeting held on 13.12.2023. However, PP requested
vide letter dated 12.12.2023 to defer their case as they could not attend the meeting due to
unavoidable circumstance. The committee acceded with the request of PP and deferred their

case.

283.08 EC for Group Housing Colony Project in the revenue estate of Village Chauma,
Sector- 111, Gurugram, Haryana by M/s Vinman Construction Pvt. Ltd and
Others In Collaboration with M/s Kashish Developers Limited

Project Proponent : Not presgnt
Consultant : Vardan EnviroNet

The Project Proponent submitted\ online Proposal SIA/HR/INFRA2/451756/2023
dated 23.11.2023 for obtaining Environment Cleaxance under Category 8(b) of EIA Notification
dated 14.09.2006. The PP submitted the scrutiny fee\of Rs.2,00,000/- vide DD No.746325 dated
03.10.2023.

The case was taken up in 283™ meeting held on 13.12.2023. However PP requested
vide letter dated 12.12.2023 to defer their case as the CCR\in this project is still in process. The

committee acceded with the request of PP and deferred their §ase.
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Item No. 171.04

EC for Proposed Sand Mining Project at Chandraon Garhpur Tapu Block at
Villages Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana,
Area 94.35 Ha by M/s Chaudhary Transport Company.

The Project was submitted to the SEIAA vide online Proposal No.
SIA/HR/MIN/452812/2023 dated 06.08.2023 for obtaining Grant of
Environment Clearance under Category 1(a) within the scope and meaning of
EIA Notification dated 14.09.2006 issued by MOEF & CC, GOI. The Project
Proponent has deposited Scrutiny fee of ¥ 1,50,000/- vide DD No. 804112 dated

28.11.2023 (in compliance of Haryana Government, Environment & Climate
' Change Department Notification No. DE&CCH/3060 dated 14.10.2021.

i The case was taken up in 283" meeting of SEAC held on 13.12.2023
and The Project proponent presented the case before committee. The committce
alter discussed raised some observations to which project proponent reply on
‘ 13.12.2023 along with as an Affidavit. The reply was considered. After detailed
i deliberations, the Committee decided to recommend the case to SEIAA for
granting of EC under Category B1, 1(a) for one year. under EIA Notification
dated 14.09.2006 issued by the Ministry of Environment and Forest, Government
of India for Mining of Sand Chandraon Garhpur Tapu Block at Villages
Chandraon, Grahpur Tapu & Kalsora, District Karnal, Haryana, Haryana with
41,00000 MT/year production as mentioned in
LOI/MiningPlan/EIAReport/ToR/DSR/Replenishment Report for plan period with
maximum depth upto 3.0m as mentioned in Replenishment Study Report
approved by Director Mines & Geology, Haryana and for quantity of 41,0000
MT/year with the following details and specific & gencral stipulations:

Table 1 — Basic Details

£7 Online Proposal no SIA/HR/MIN/452812/2023 =

2. Category/Item no. (In| 1(a) Mining of Minerals (Non-Coal Mining)

; Schedule) Category Bl i i1

g 3. Area of the Project 94.35 ha 1
(Out of it about 12.23 ha arca is under restricted 1 '
zone | |

i 15.930 ha reserved for ancillary activitics where no | |

mining will be done. :

About 66.19 ha arca is free from restriction and the
mining is proposcd in this arca only as per mining

0 gine & L phe) e

* 4. Date of L.OI Granted by | 21.06.2022 | §
i Mines &  Geology | |
K

,— Department, Haryana £
' 3 Date of Approval of | 21.08.2023 & =
+ : Page 49 of 80
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TOR by SEIAA &
6. Date of Approval of | 03.08.2023

mine plan
7. [Location of Project Vil Villages Chandraon, GarhpurTapu&Kalsora
8. Khasra No. Village Chandraon

501//6min. 14min, 15min. 16, 17min, 23min, 24, 25
502//1, 2 min, 9min, 10min, 1 1min

115//2min, 3min, 4 to 9, 10min, 11 to 14, 15min.
16min, 17min. 18, 24min.

Village GarhpurTapu

19//19 to 23

20//15min, 16, 17min, 18min, 22min, 23min, 24, 25
31//6/1min, 14min, 15min, 16, 17, 18min, 22min,
23:24,25

32//1/1min, 1/2min, 2min, 3 to 9, 10min, 11 to 25
33//1, 2, 3min, 8min, 9min, 10, 11, 12min, 19min,
20min, 21min

38//1min,

39//1 to 4. 5min, 6min, 7 toll, 12 to 14, 15min,
17min, 18 to 20 21 min 22 min 23 min

40//1min, 2 to 19, 24, 25

41//5min, 6 min, 14min, 15, 16, 17min, 24min, 25
47//4min, 5, 6, 7min. 14min, 15, 16, 17, 23min, 24,
25

48//1/1, 1/2, 2, 3, 4, 5min, 8min, 9, 10, 11, 12min,
13min, 19min, 20, 21min

62//1min, 10min, 11min

63//3min, 4, 5, 6, 7, 15min

For ancillary Area:

2001 012, 1952021 20

22/{/13 to 18, 23, 24, 25

Village Kalsora

10//7, 8min, 13min, 14 to 17, 18min, 23 min, 24, 25
11//20, 21

20//1, 10, 11, 20, 21, 22min

21//3min, 4 to 7, 8min, 13min, 14 to 17, 18min,
23min, 24, 25

43//3min, 4 to 7, 14min, 15, 16min, 17min, 25min

44//1, 2min, 9min, 10, 11, 12min, 18min, 19 to 23,

24 min

55//20min, 21, 22min

56//1min, 9min, 10min, 11, 12min, 13min, 14min,
16min, 17min, 18, 19, 21min, 22, 23, 24, 25
57//1min, 2, 3, 4, Smin, 6, 7, 8, 9min, 13min, 14, 15,
16min, 17, 25min

85//1, 2, 3min, 4min, 6min, 7min, 8, 15
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For Ancillary Area:
42//1 to 25

Project Cost 19.30 Crores

Water Requirement Activity

Round off Figure
in KLLD

Drinking 10.00

Dust
Suppression
Plantation 10.00
Total 35 KLLD
Capital Cost Rs 28.50 Lakhs, Recurring Cost Rs
14.00 Lakhs

Total Rs 1,54.50,000/- for 10 Years.

15.00

Environment
Management Plan

CER Budget

45 Lakhs

Mineral

Sand

Production Capacity

41.00,000 TPA

corner Coordinates

Pillar

Longitude

Latitude

Al

77°11'08.1069"E

29°53'50.604"N| |

5

77°11'1.2012"F

29°53'43.8072"N |

3

77°11'13.4484"E

20°53'42.684"N| |

B 1

77°10'56.6364"E

29°53'40. 9704”N

Bl

77°10'56.6364"E

29°53'4(0). 9704"*\ :

B2

77°10'39.774"E

29°53'20.4756"N |

B3

77°10'29.3088"E

29°53'22 9632"N §

B4

77°1026.4396"E

29°53'10.626"N|

B5

77°10'25.61068"E

29°53'4.074"N

B6

77°10'33.2436"E

29°53'0.0924"N

B7

7032 7972

29°53'7.4076"N

B8

77°10'38.2764"E

20°53'13.8228"N |

B9

12061 632

29°53'19.0752"N §

B 10

77°10'58.0512"E

29°53'26.124"N

B 1l

e .0236"E

9253135 7799..'1\'_-

Cl

77°10'25.1184"E

29°52'50.8404"N

c2

77°10'26.2164"E

29°52'42. 6394”N |

Ca

77°10'31.1808"L%

C4

77°10'38.7912"E

29752 37 128"N|

— 990.\-)'-1(} 1’)]’)”\\]

S

77°10'44.6592"

4

29°52'27.4908")

C6

T P TRI2"E

B

77°10'56.748"L

T
29° 52'22.6956"1\! |
2005229, 4384"N

C8

77°10'45.6096"1:

29°52'33.5316"N |

o

77°1034.0104"1

20°52'42 672"N

Green Belt Plantation

33.900 ‘Trees. plants to be planted along the Haul | ’
Road and in schools and public building and other
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social forestry program.

17 Machinery Required

Chain Mounted Excavators,
Trucks/Tippers

Water

Tankers

&

18. Power Requirement Llectric connection will be taken for office and
i sccurity purpose from Electricity Board
19, Power Backup DG Set
® Geological Reserves
Lease area Total Blocked Available
in Ha. geological Geological Mineable
reserve MT reserve MT reserves MT
(B) (A-B)
84.79 49.,40.,460 7.70,490 41,69,970
Five years proposed Production details ( Tons /Anum)
| Year | MTPA
[ 41.00,000
[l 41,00.000
111 41,00,000
IV 41,00,000
V 41,00,000
Manpower Details
no.| Category Numbers
1 Manager (Il Class) |
3; Assistant Manager 4
3 | Foreman/Mates -
-+ Supervisory Staff 4
D Skilled Personnel 10
3 Semi-Skilled 110
Personnel
6 Unskilled 10
Total 143
List of Machinery
S. Name of machinery Capacity | Nos.
1 Chain Mounted lixcavators 1.30-2.0 m’ 05
2 Tippers/ Trucks 25 tons 35
3 Water Tanker 4000 liters 2s
4 [ight vchicles - 1
13 Maintenance van - 1
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e Details of Mining
S.no | Particulars | Details ]
1 Mecthod of Mining Semi-Mechanized Opencast
method
2 Geological Reserves 49.40.460MT i
3 Mineable Reserves 41,69,970MT
4 Proposed Production 41.00.000 TPA !
B Land use pattern g
Sr.no Details Existing At the end of i
land use S5th year (ha) 5
(ha) |
1 Pit Area 0.0 0.00 5
2 Dump Area 0.0 0.0
3 Safety Zone ( Restricted | 12.23 12:28 :
Area) _i
4 Infrastructure 15.930 15.930
5 Plantation R 5.0
) Natural Reclamation 66.19 66.19
Total 94.35 94.35
Table 2 — EMP Details !
S. ERLRE Capital cost | Recurring cost Total 10 Yr
No ey (In Rs.) (In Rs.) budget (In Rs.)| |
: ‘ = i
| ?ollutlon Conu of 7.00.000 2.00,000 25.00.000 |
1) Dust Suppression El
Pollution Monitoring ;
i) Air pollution §
2 i) Water pollution 6.,00,000 1.50.000 19.50,000 ;
iii) Soil pollution ;
iv) Noise Pollution g
Mawtats W het g
3 Plantation and s_alaly tql $.00.000 £.00.000 80.00.,000
gardener (part time basis). |
- [Taul road repair 7.50,000 2.50,000 30.00.,000 i
Total 28,50,000 14,00,000 1,54,50,000 |
Sr. | Activity Approx. Cost .
No. (in Rs.)
1 | Health awarcness and medical 10.00

camps for local community in
necarby village and panchayat.
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2 | Distribution of cducational Kkits 6.00
and sports kits among the students
of nearby villages.

3 | Drinking water facility and toilet 10.00
facilitics with  proper  water
svstem at 10 places in Village
Chandron.  Garhpur'lapu  and
Kalsora and surrounding villages.
4 | Skill Development Program (as 7.00
per requirement of local people)
with equipment for 50 people of
Village Chandron, GarhpurTapu
and Kalsora and surrounding
villages.

5 | Installation of solar lights in 6.00
public places in consultation with
Gram Panchayat. (*Rs.30000 x
20 places)

6 | Whitewashing/painting work of 6.00
school rooms and walls of village
Chandron.  Garhpurlapu and
Kalsora and surrounding villages.

TOTAL 45.00 lakh

Specific Conditions:-

The PP shall construct the pucca link roads connected to the main road at the mining
site before the start of mining.

The plantation shall be done on both sides of the road to prevent dust spreading
The PP shall construct the Haul roads of width 10 meters.

The PP shall provide only one exit and one entry to the Mining Project arca and all
the mining shall be dispatched through E-billing.

The PP shall maintain an un-mined block of 50 meters width after every block of
1000 meters over which mining is undertaken or at such distance as may be dirccted
by the Director or any officer authorized by him. :

The PP shall restrict mining within the central 3/4™ width of the river/rivulet.

The PP shall not permit any mining in an arca up to width of 500 meters from the
active cdges of embankments in case of River Yamuna, 250 mtrs. in case of Tangri.
Markanda and Ghaggar and 100 mtrs. on cither side of all other rivers/rivulets.

Separate wet and dry bins must be provided in cach unit and at ground level for
lacilitating scgregation of waste. Solid Waste shall be scgregated into wet garbage
and inert materials. Wet Garbage shall be composted in Organic waste convertor.
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Adequate area shall be provided for solid waste management within the premiscs
which will include arca for scgregation, composting. The Inert waste from the
project will be sent to dumping site.

The PP shall maintain the garland drains in the project area and catchment arca for
preserving overburden and dump mining.

Traffic management plan as submitted shall be implemented in letter and spirit.
Apart, a detailed traffic management and traffic decongestion plan shall be drawn up
to ensure that the current level of service of the roads within a 05 kms. radius of the
project is marinated and improved upon after the implementation of the project.

The Project Proponent shall obtain all necessary clearance/permission from all

relevant agencies before commencement of work.

Consent to establish/operate for the project shall be obtained from the State Pollution
Control Board as required under the Air (Prevention and Control of Pollution) Act,
1981 and the Water (Prevention and Control of Pollution) Act, 1974.

. The PP shall take precautions to suppress the dust in and around the mining site. The
PP shall use mixed cannon water sprinkle for dust suppression instead of

conventional sprinkles for efficient dust suppression.

The PP shall also provide the Anti smog gun mounted on truck in the project for
suppression of dust and shall use the treated water, if feasible.

. The PP shall crcate environment division unit in the project for implementing the

conditions of Environment clearance.

The PP shall obtain the permission regarding withdrawal of ground water from
CGWA before the start of the project and also obtained the CTO from HSPCB after
the approval from CGWA.

The PP shall adhere to the approved mining plan and approved closure plan by the
competent authority.

Action plan for the public hearing issues shall be complied in letter and spirit.

The Proponent will provide adequate sanitary facility in the form of mobile toilets to
the labours engaged for the project work.

The Project proponent shall comply all the measures, conditions suggested in the
approved mining plan with post closure mine plan, Environmental Management Plan
(EMP) in a letter and spirit.

Any change in stipulations of EC of the approved mining plan will lead to
Environment Clearance void-ab-initio and PP will have to seek fresh Environment
Clearance

The PP shall comply with Sand Mining Rules 2016 and NG'T dircctions [rom time to
time.

. The PP shall get the Wildlife Conservation Plan approved from the Competent

Authority before the start of Mining Operations.
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. The PP shall restrict maximum mining depth upto 3 meters above the Ground Water

Table as per approved Mining Plan.

. The PP shall submit the scientific grid based/drone based replenishment study for the

project site in the river bed within 1 year alter the start of the mining at the project
site. for further extension of time period as per approved mining plan of the project.
The PP shall develop total 33 hac. of community/panchayti arca in the necarby village
and project site arca as green belt in consultation with local people and other stake
holders to meet with the demand of public hearing and shall do plantation of 33,900
Trees. on the project site as proposed.

B: Statutory Compliance:-

. This Environmental Clearance (EC) is subject to orders/judgment of IHon’ble

Supreme Court of India, Hon’ble High Court, Hon’ble NGT and any other Court of
[Law, Common Cause Conditions as may be applicable.

. T'he Project proponent complies with all the statutory requirements and judgment of

[Ton’ble Supreme Court dated 2nd August.2017 in Writ Petition (Civil) No. 114 of
2014 in matter of Common Cause versus Union ol India &Others beforc
commencing the mining operations.

The State Government concerned shall ensure that mining operation shall not be
commenced till the entire compensation levied, if any, for illegal mining paid by thc
Project Proponent through their respective Department of Mining & Geology in
strict compliance of Judgment of Hon’ble Supreme Court dated 2nd August, 2017 in
Writ Petition (Civil) No. 114 of 2014 in matter of Common Cause versus Union of
[ndia &Ors.

This Environmental Clearance shall become operational only after receiving formal
NBWL Clearance from MoEF&CC subsequent to the recommendations of the
Standing Committee of National Board for Wildlife. if applicable to the Project.

. ‘This Environmental Clearance shall become operational only after receiving formal

IForest Clearance (FC) under the provision of Forest Conservation Act, 1980, if
applicable to the Project.

Project Proponent (PP) shall obtain Consent to Operate after grant of EC and
cllectively implement all the conditions stipulated therein. The mining activity shall
not commence prior to obtaining Consent to Establish/Consent to Operate from the
concerned State Pollution Control Board/Committee.

. The PP shall adhere to the provision of the Mines Act, 1952, Mines and Mineral

(Development & Regulation), Act, 2015 and rules & regulations made there under.
PP shall adherce to various circulars issucd by Directoratc General Mines Safety
(DGMS), Mines & Geology Department, Haryana and Indian Burcau of Mines from
time to time.. Also adherc to llaryana Minor Mincral Concession, Stocking,
Transportation of Mincrals and Prevention of Illegal Mining Rules, 2012.

The Project Proponent shall obtain consents from all the concerned land owners,
belore start of mining operations, as per the provisions of MMDR Act, 1957 and
rules made there under in respect of lands which are not owned by it.
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The Project Proponent shall follow the mitigation measures provided in Molll'& CC
Office Memorandum No. Z-11013/57/2014-IA.11 (M), dated 29th October, 2014,
titled “Impact of mining activitics on Iabitations-Issues related to the mining
Projects wherein IHabitations and villages are the part of minc lcase arcas or
[{abitations and villages arc surrounded by the mine lease arca™

The Project Proponent shall obtain necessary prior permission of the competent
authoritics for drawl of requisite quantity of surface water and from CGWA for
withdrawal of ground water for the project.

A copy of EC letter will be marked to concerned Panchayat / local NGO clte. il any.

from whom suggestion / representation has been received while processing the
proposal.

.State Pollution Control Board/Committee shall be responsible for display of this 1:C

letter at its Regional office, District Industries Centre and Collector’s
office/Tehsildar’s Office for 30 days.

The Project Authorities should widely advertise about the grant of this EC leticr by
printing the same in at least two local newspapers, one of which shall be in
vernacular language of the concerned area. The advertisement shall be done within 7
days of the issue of the clearance letter mentioning that the instant project has becn
accorded EC and copy of the EC letter is available with the State Pollution Control
Board/Committee and web site of the Ministry of Environment, Forest and Climate
Change (www.parivesh.nic.in). A copy of the advertisement may be forwarded to the
concerned MoEF&CC Regional Office for compliance and record.

the mining lease. In case there is any change in ownership or mining lease is
transferred than mining operation shall only be carried out after transfer of EC as per
provisions of the para 11 of EIA Notification, 2006 as amended from time to time.

Air Quality Monitoring and Preservation

. The Project Proponent shall install a minimum of 3 (three) online Ambient Air

Quality Monitoring Stations with 1 (one) in upwind and 2 (two) in downwind
dircction based on long term climatologically data about wind direction such that an
angle of 120° is made between the monitoring locations to monitor critical
parameters, relevant for mining operations, of air pollution viz. PM,, PM, s, NO2,
CO and SO2 ctc. as per the methodology mentioned in NAAQS Notification No. B-
29016/20/90/PCI/1, dated 18.11.2009 covering the aspects of transportation and usc
of heavy machinery in the impact zone. The ambient air quality shall also be
monitored at prominent places like office building, canteen ete. as per the site
condition to ascertain the exposure characteristics at specific places. The above data
shall be digitally displayed within 03 months in front of the main Gatc of the minc
site.

Iiffective safeguard measurcs for prevention of dust generation and subscquent
suppression (like regular water sprinkling, metalled road construction ctc.) shall be
carricd out in arcas prone to air pollution wherein high levels of PM,, and PM, 5 arc
cvident such as haul road, loading and unloading point and transfer points. The
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lFugitive dust emissions from all sources shall be regularly controlled by installation
of required equipments/ machineries and preventive maintenance. Usc of suitable
water-soluble chemical dust suppressing agents may be cxplored for better
cflectiveness of dust control system. It shall be ensured that air pollution level
conform to the standards prescribed by the Molil'&CC/Central Pollution Control
Board.

Water Quality Monitorine and Preservation

[n case, immediate mining scheme envisages intersection of ground water table, then
lsnvironmental Clearance shall become operational only alter receiving formal
clearance from CGWA. In case, mining operation involves intersection of ground
waler table at a later stage. then PP shall ensure that prior approval from CGWA and
MoEF&CC is in place before such mining operations. The permission for
intersection of ground water table shall essentially be based on detailed hydro-
geological study of the area.

Regular monitoring of the flow rate of the springs and perennial Nallahs flowing in
and around the mine lease shall be carried out and records maintain. The natural
water bodies and or streams which are flowing in an around the village. should not
be disturbed. The Water Table should be nurtured so as not to go down below the
pre-mining period. In case ol any water scarcity in the area, the Project Proponent
has to provide water to the villagers for their use. A provision for regular monitoring
of water table in open dug wall located in village should be incorporated to ascertain
the impact of mining over ground water table. The Report on changes in Ground
water level and quality shall be submitted on six-monthly basis to the Regional
Office of the Ministry, CGWA and State Groundwater Department / State Pollution
Control Board.

Project Proponent shall regularly monitor and maintain records w.r.t. ground water
level and quality in and around the mine lease by establishing a network of existing
wells as well as new piezometer installations during the mining operation in
consultation with Central Ground Water Authority/ State Ground Water Department.
The Report on changes in Ground water level and quality shall be submitted on six-
monthly basis to the Regional Office of the Ministry, CGWA and State Groundwater
Department / State Pollution Control Board.

The Project Proponent shall undertake regular monitoring of natural water course/
water resources/ springs and perennial Nallahs existing/ flowing in and around the
mine¢ lcase and maintain its records. The project proponent shall undertake regular
monitoring of water quality upstream and downstream of water bodies passing
within and nearby/ adjacent to the mine lease and maintain its records. Sufficient
number of gullies shall be provided at appropriate places within the lease for
management of watcr. PP shall carryout regular monitoring w.r.t. pH and included
the same in monitoring plan. The paramcters to be monitored shall include their
water quality vis-a-vis suitability for usage as per CPCIB criteria and flow rate. It
shall be ensured that no obstruction and/ or alteration be made to water bodies during
mining operations without justification and prior approval of MolilF&CC. The
monitoring of water courses/ bodics existing in lcase arca shall be carried out four
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times in a year viz. pre- monsoon (April-May). monsoon (August), post-monsoon
(November) and winter (January) and the record of monitored data may be sent
regularly to Ministry of Environment, Forest and Climate Change and its Regional
Office, Central Ground Water Authority and Regional Director, Central Ground
Water Board, State Pollution Control Board and Central Pollution Control Board.
Clearly showing the trend analysis on six-monthly basis.

Quality of polluted water gencrated from mining operations which include Chemical
Oxygen Demand (COD) in mines run-off; acid minc drainage and mctal
contamination in runoffl shall be monitored along with Total Suspended Solids
(TDS), Dissolved Oxygen (DO), pH and Total Suspended Solids (1SS). The
monitored data shall be uploaded on the website of the company as well as displayed
at the project site in public domain, on a display board, at a suitable location ncar the
main gate of the Company. The circular No. J-20012/1/2006-IA.I1 (M) dated
27.05.2009 issued by Ministry of Environment, Forest and Climate Change may also
be referred in this regard.

. Project Proponent shall plan, develop and implement rainwater harvesting measurcs

on long term basis to augment ground water resources in the area in consultation
with Central Ground Water Board/State Groundwater Department. A report on
amount of water recharged needs to be submitted to Regional Office MoEF&CC
annually.

Industrial waste water (workshop and waste water from the mine) should be properly
collected and treated so as to conform to the notified standards prescribed from time
to time. The standards shall be prescribed through Consent to Operate (CTO) issued
by concerned State Pollution Control Board (SPCB). The workshop effluent shall be
treated after its initial passage through Oil and grease trap.

The water balance/water auditing shall be carried out and measure for reducing the
consumption of water shall be taken up and reported to the Regional Office of the
MoEF& CC and State Pollution Control Board/Committee.

ITl. Noise and Vibration Monitoring and Prevention

1.

(W]

The peak particle velocity at 500m distance or within the nearest habitation.
whichever is closer shall be monitored periodically as per applicablc DGMS
guidelines.

The illumination and sound at night at project sites disturb the villages in respect ol

both human and animal population. Consequent sleeping disorders and stress may
affect the health in the villages located close to mining operations. Iabitations have
a right for darkness and minimal noisc levels at night. PPs must cnsure that the
biological clock of the villages is not disturbed; by orienting the floodlights/masks
away from the villagers and keeping the noise levels well within the prescribed
limits for day/night hours.

The Project Proponent shall take measures for control of noise levels below 85 dba
in the work environment. The workers engaged in operations of HEMM, ete. should
be provided with car plugs/muffs. All personnel including laborers working in dusty
arcas shall be provided with protective respiratory devices along with adequate
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training, awarcness and information on safety and health aspects. The PP shall be
held responsible in case it has been found that workers/personals/laborers arc
working without personal protective equipment.

. Mining Plan

The Project Proponent shall adhere to the working parameters of mining plan which
was submitted at the time of I:C appraisal wherein year-wise plan was mentioned for
total excavation i.c. quantum of mineral, waste, over burden, inter burden and top
soil ctc.. No change in basic mining proposal like mining technology, total
excavation, mineral & waste production, lease area and scope ol working (viz.
mcthod of mining, overburden & dump management, O.B & dump mining, mincral
transportation mode, ultimate depth of mining etc.) shall not be carried out without
prior approval of the Ministry of Environment, Forest and Climate Change, which
cntail adverse environmental impacts, even if it is a part of approved mining plan
modilied after grant of EC or granted by State Govt. in the form to Short Term
Permit (STP), Query license or any other name.

‘The Project Proponent shall get the Final Mine Closure Plan along with Financial
Assurance approved from Indian Bureau of Mines/Department of Mining & Geology
as required under the Provision of the MMDR Act, 1957 and Rules/ Guidelines madc
there under. A copy of approved final mine closure plan shall be submitted within 2
months of the approval of the same from the competent authority to the concerned
Regional Office of the Ministry of Environment, Forest and Climate Change and
SEIAA for record and verification.

The land-use of the mine lease area at various stages of mining scheme as well as at
the end-of-life shall be governed as per the approved Mining Plan. The excavation
vis-a-vis backfilling in the mine lease area and corresponding afforestation to be
raised in the reclaimed area shall be governed as per approved mining plan. PP shall
cnsure the monitoring and management of rehabilitated areas until the vegetation
becomes self-sustaining. The compliance status shall be submitted half-yearly to the
MoLEF&CC and its concerned Regional Office.

V. Land Reclamation
2

The Overburden (O.B.) generated during the mining operations shall be stacked at

carmarked OB dump site(s) only and it should not be kept active for a long period of

time. The physical parameters of the OB dumps like height, width and angle of slope
shall be governed as per the approved Mining Plan as per the guidelines/circulars
issucd by D.G.M.S w.r.t. safety in mining operations shall be strictly adhered to
maintain the stability of top soil/OB dumps. The topsoil shall be used for land
reclamation and plantation.

The reject/waste gencrated during the mining operations shall be stacked at
carmarked waste dump site(s) only. The physical parameters of the waste dumps like
height, width and angle of slope shall be governed as per the approved Mining Plan
as per the guidelines/circulars issued by DGMS w.r.t. salety in mining opcrations
shall be strictly adhered to maintain the stability of waste dumps.

Page 60 of 80

33



566

The reclamation of waste dump sites shall be done in scientific manner as per the
Approved Mining Plan cum Progressive Mine Closure Plan.

The slope of dumps shall be vegetated in scientific manner with suitable native
specics to maintain the slope stability, prevent erosion and surface run off. The
selection of local species regulates local climatic parameters and help in adaptation
of plant species to the microclimate. The gullies formed on slopes should be
adequately taken care of as it impacts the overall stability of dumps. The dump mass
should be consolidated with the help of dozer/ compactors thereby ensuring proper
filling/ leveling of dump mass. In critical arcas, usc of geo textiles/geo-
membranes/clay liners/Bentonite etc. shall be undertaken for stabilization of the
dump.

The Project Proponent shall carry out slope stability study in case the dump height is
more than 30 meters. The slope stability report shall be submitted to concerned
regional office of MoEF&CC/SEIAA.

Catch drains, settling tanks and siltation ponds of appropriate size shall be
constructed around the mine working, mineral yards and Top Soil/OB/Waste dumps
to prevent run off of water and flow of sediments directly into the water bodics
(Nallah/ River/ Pond etc.). The collected water should be utilized for watering the
mine area, roads, green belt development, plantation cte. The drains/ sedimentation
sumps etc. shall be de-silted regularly, particularly alter monsoon season. and
maintained properly.

Check dams of appropriate size, gradient and length shall be constructed around
mine pit and OB dumps to prevent storm run-off and sediment flow into adjoining
water bodies. A safety margin of 50% shall be kept for designing of sump structures
over and above peak rainfall (based on 50 years data) and maximum discharge in the
mine and its adjoining area which shall also help in providing adequate retention
time period thereby allowing proper settling of sediments/silt material. The
sedimentation pits/ sumps shall be constructed at the corners of the garland drains.

The top soil, if any, shall temporarily be stored at earmarked site(s) within the minc
Icase only and should not be kept unutilized for long. The physical parameters of the
top soil dumps like height, width and angle of slope shall be governed as per the
approved Mining Plan and as per the guidelines framed by DGMS w.r.t. salety in
mining operations shall be strictly adhered to maintain the stability of dumps. The
topsoil shall be used for land reclamation and plantation purpose.

V1. Transportation

1. No Transportation of the minerals shall be allowed in case of roads passing through
villages/ habitations. In such cascs, PP shall construct a “bypass” road for the purpose
of transportation of the mincrals Icaving an adequate gap (say at Ieast 200 meters) so
that the adverse impact of sound and dust along with chances of accidents could be
mitigated. All costs resulting from widening and strengthening of existing public
road nctwork shall be borne by the PP in consultation with nodal Statc Govt.
Department. Transportation of mincrals through road movement in casc ol existing
village/ rural roads shall be allowed in consultation with nodal State Govt.
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Department only after required strengthening such that the carrying capacity of roads
is increased to handle the traffic load. The pollution duc to transportation load on the
cnvironment will be cffectively controlled and water sprinkling will also be done
rcgularly. Vehicular emissions shall be kept under control and regularly monitored.
Project should obtain Pollution under Control (PUC) certificate for all the vehicles
from authorized pollution testing centers.

The Main haulage road within the mine lease should be provided with a permanent
water sprinkling arrangement for dust suppression. Other roads within the mine lease
should be wetted regularly with tanker-mounted water sprinkling system. The other
arcas of dust generation like crushing zone, material transfer points, material yards
cte. should invariably be provided with dust suppression arrangements. The air
pollution control equipments like bag filters, vacuum suction hoods, dry fogging
system cte. shall be installed at Crushers, belt-conveyors and other areas prone to air
pollution. The belt conveyor should be fully covered to avoid generation of dust

while transportation. PP shall take necessary measures tc avoid generation of

[ugitive dust emissions.
Green Belt

The Project Proponent shall develop greenbelt in 7.5m wide safety zone all along the
mine lease boundary as per the guidelines of CPCB in order to arrest pollution
emanating from mining operations within the lease. The whole Green belt shall be
developed within first 5 ycars starting from windward side of the active mining area.
The development of greenbelt shall be governed as per the EC granted irrespective
of the stipulation made in approved mine plan.

The Project Proponent shall carryout plantation/afforestation in backfilled and
reclaimed area of mining lease, around water body, along the roadsides, in
community areas etc. by planting the native species in consultation with the Statc
Forest Department/ Agriculture Department/ Rural development department/Tribal
Welfare Department/Gram Panchayat such that only those species be selected which
arc of use to the local people. The CPCB guidelines in this respect shall also be
adhcered. The density of the trees should be around 2500 saplings per Hectarc.
Adequate budgetary provision shall be made for protection and care of trees.

The Project Proponent shall make necessary alternative arrangements for livestock
feed by developing grazing land with a view to compensate those arcas which arc
coming within the mine lease. The development of such grazing land shall be done
in consultation with the State Government. In this regard, Project Proponent should
essentially implement the directions of the Hon’ble Supreme Court with regard to
acquisition of grazing land. The sparse trees on such grazing ground, which provide
mid-day shelter from the scorching sun, should be scrupulously guarded/ protected
against felling and plantation of such trees should be promoted.

The Project Proponent shall undertake all precautionary measures for conservation
and protection of endangered f{lora and fauna and Schedule-I species during mining
operation. A Wildlifc Conscrvation Plan shall be prepared for the samc clearly
delincating action to be taken for conservation of flora and launa. The Plan shall be
approved by Chief Wild Life Warden of the State Govt. and implemented in
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consultation with the State Forest and Wildlife Department. A copy of Wildlife
Conservation Plan and its implementation status (annual) shall be submitted to the
Regional Office of the Ministry.

The PP shall ensure that the arca marked for greenery and trees will not be rendered
impervious by any means like soil, compaction or cement concrete or brick or tiles
or rubber or plastic cover or any other impervious material in any manner and the
arca must be maintained pervious for water infiltration/percolation and air flow in
the soil. It must be straight on carth and not on any roof or slab of any tile.

VIII. Public Hearing and Human Health Issues
¥

The Project Proponent shall appoint an Occupational Health Specialist for Regular as
well as Periodical medical examination of the workers engaged in the mining
activities. as per the DGMS guidelines. The records shall be maintained properly. PP
shall also carryout Occupational health check-ups in respect of workers which arc
having ailments like BP. diabetes, habitual smoking, etc. The check-ups shall be
undertaken once in six months and necessary remedial/ preventive measurcs be
taken. A status report on the same may be sent to MoEF&CC Regional Office and
DGMS on half-yearly basis.

The Project Proponent must demonstrate commitment to work towards ‘Zero Harm’
from their mining activitics and carry out Health Risk Asscssment (HRA) for
identification workplace hazards and assess their potential risks to health and
determine appropriate control measures to protect the health and wellbeing of
workers and nearby community. The proponent shall maintain accurate and
systematic records of the HRA. The HRA for neighborhood has to focus on Public
Health Problems like Malaria, Tuberculosis, HIV, Anaemia, Diarrhoea in children
under five, respiratory infections due to bio mass cooking. The proponent shall also
create awareness and educate the nearby community and workers for Sanitation.
Personal Hygiene. Hand washing, not to defecate in open, Women Health and
Hygiene (Providing Sanitary Napkins). hazard of tobacco and alcohol use. The
Proponent shall carryout basc line HRA for all the category of workers and thercalter
every five years.

The Proponent shall carry out Occupational health surveillance which be a part of
ITRA and include Biological Monitoring where practical and feasible, and the tests
and investigations relevant to the exposure (e.g. for Dust a X-Ray chest: For Noisc
Audiometric; for Lead Exposure Blood Lead, For Welders Full Ophthalmologic
Assessment; for Manganese Miners a complete Neurological Assessment by a
Certificd Neurologist, and Manganese (Mn) Estimation in Blood: For Inorganic
Chromium- Fortnightly skin inspection of hands and forcarms by a responsible
person. Lixcept routine tests all tests would be carried out in a Lab accredited by
NABIIL Records of Ilealth Surveillance must be kept for 30 years, including the
results of and the records of Physical examination and tests. The record of exposure
duc to materials like Asbestos, Ilard Rock Mining, Silica, Gold, Kaolin, Aluminum.
Iron. Manganese. Chromium. I.cad, Uranium need to be handed over to the Mining
Department of the State in case the life of the mine is less than 30 years. It would be
obligatory for the State Mines Departments to make arrangements for the safce and
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sccure storage of the records including X-Ray. Only conventional X-Ray will be
accepted for record purposes and not the digital one). X-Ray must meet [LO criteria
(17 x14 inches and of good quality).

The Proponent shall maintained a record of performance indicators for workers
which includes (a) there should not be a significant decline in their Body Mass Index
and it should stay between 18.5 -24.9. (b) the Final Chest X-Ray compared with the
base line X-Ray should not show any capacitics .(c) At the end of their leaving job
there should be no Diminution in their Lung Functions Forced lixpiratory Volume in
one sccond (FEV1).Forced Vital Capacity (FVC), and the ratio) unless they are
smokers which has to be adjusted, and the effect of age, (d) their hearing should not
be affected. As a proof an Audiogram (first and last need to be presented), (¢) they
should not have developed any Persistent Back Pain, Neck Pain, and the movement
ol their Hip, Knee and other joints should have normal range of movement, (I) they
should not have suffered loss of any body part. The record of the same should bc
submitted to the Regional Office, MoEF&CC annually along with details of the
relicf and compensation paid to workers having above indications.

The Project Proponent shall ensurc that Personnel working in dusty areas should
wear protective respiratory devices and they should also be provided with adequatc
training and information on safety and health aspects.

Project Proponent shall make provision for the housing for workers/labors or shall
construct labor camps within/outside (company owned land) with necessary basic
infrastructure/ facilitics like fuel for cooking, mobile toilets, mobile STP, safe
drinking water. medical health care. créche for kids etc. The housing may be
provided in the form of temporary structures which can be removed after the
completion of the project related infrastructure. The domestic waste water should be
treated with STP in order to avoid contamination of underground water.

The activities proposed in Action plan prepared for addressing the issues raiscd
during the Public Hearing shall be completed as per the budgetary provisions
mentioned in the Action Plan and within the stipulated time frame. The Status Report
on implementation of Action Plan shall be submitted to the concerned Regional
Olfice of the Ministry along with District Administration.

IX. Corporate Environment Responsibility (CER)
1.

The activities and budget earmarked for Corporate Environmental Responsibility
(CEER) as per Ministry's O.M No 22-65/2017-IA. 11 (M) dated 01.05.2018 or as
proposced by EAC should be kept in a separate bank account. The activities proposed

for CER shall be implemented in a time bound manner and annual report of

implementation of the same along with documentary proofl viz. photographs,
purchase documents, latitude & longitude of infrastructure developed & road
constructed needs to be submitted to Regional Office Molil'&CC annually along
with audited statement.

Project Proponent shall keep the funds carmarked for environmental protection
mcasures in a separate account and refrain from diverting the same for other
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purposes. The Year wise expenditure of such funds should be reported to the
MoEF& CC and its concerned Regional Office.

X. Miscellaneous

1. The Project Proponent shall prepare digital map (land use & land cover) of the entire
lease arca once in five years purposc of monitoring land use pattern and submit a
report to concerned Regional Office of the MoklF& CC.

o)

financial closures and final approval of the project by the concerned authorities and
the date of start of land development work.

3. 'The Project Proponent shall submit six monthly compliance reports on the status of

the implementation of the stipulated environmental safeguards to the MOEF&CC
&its concerned Regional Office, Central Pollution Control Board and State Pollution
Control Board.

4. A scparate ‘Environmental Management Cell’ with suitable qualified manpower
should be set-up under the control of a Senior Executive. The Senior Executive shall
directly report to Head of the Organization. Adequate number of qualificd
Environmental Scientists and Mining Engineers shall be appointed and submit a
report to RO, MoEF&CC.

5. The concerned Regional Office of the MoEF&CC including other authorized
organization shall randomly monitor compliance of the stipulated conditions. The
project authorities should extend full cooperation to the MoEF&CC officer(s)
including other authorized officer by furnishing the requisite data/information.

FINDINGS AND DECISION OF THE AUTHORITY (SEIAA):

The instant Proposal was taken up during 171" Meeting of SEIAA
held on 03.05.2024. Upon perusal of the relevant record placed on the file and
further considering the recommendations of the Appraisal Committee (SEAC);
decided to Grant Environment Clearance under Category Bl, I(a) for onc
year, under EIA Notification dated 14.09.2006 issued by the Ministry of
Environment and Forest, Government of India for Mining of Sand
Chandraon Garhpur Tapu Block at Villages Chandraon, Grahpur Tapu &
Kalsora, District Karnal, Haryana, Haryana with 41.00000 M'l/ycar
production as mentioned in LOI/MiningPlan/EIAReport/ToR/DSR/
Replenishment Report for plan period with maximum depth upto 3.0m as
mentioned in Replenishment Study Report approved by Director Mines &
Geology, Haryana and for quantity of 41,0000 M1 to the project with the
following conditions:

1. That Project Proponent should submit revised Green arca plan and PP shall
maintain 60 % block plantation in ncarby villages.

2. Specific Condition No 14 mentioned in SEAC recommendation is removed,
as 1t is not applicable.

3. T'hat Project Proponent should use Iigh pressure sprinkler in the mining site.
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Annexure R/3

32017 Environment Clearance for Proposed for Validity Extension of EC for Sand
Mining Project at Chandraon- GarhpurTapu Block, over an area of 94.35
hectares in District Karnal, Haryana by M/s CHAUDHARY TRANSPORT CO

Project Proponent: Sh. Shiva Taneja
Consultant : P and M Solutions

The following members joined the meeting:

Designation

1.| Dr. Jai Bhagwan, Sr. Scientist (Retd.) Member

2.| Dr. Naresh Kumar " Member

3.| Dr. Kapil Kumar Member

4./ Shri Sanjeev Kumar, Senior Environmental Member
Engineer, Haryana State Pollution Control Board 4]

5.| Sh.Bhupender Singh Rinwa, Chief Environmental Member
Engineer, Haryana State Pollution Control Board Secretary

The PP submitted online Proposal SIA/HR/MIN/549772/2026dated 29.08.2025
to MOEF&CC, due to non-availability of SEIAA Haryana for obtaining Validity Extension of
Environment Clearance under Category 1(a) of EIA Notification dated 14.09.2006.However,
after the re-constitution of SEAC/SEIAA Haryana, the proposal transferred to SEAC Haryana
on 21.01.2026. The PP submitted the scrutiny fee of Rs. 1,50,000/- vide DD no. 000033 dated
03.01.2026.

The case was again taken up in 317tmeeting of SEAC held on 13.03.2026; The PP
and consultant appeared before the committee. Further, a complaint has also been received in
the Committee for not to grant Environment Clearance to the project till the finalization of
Litigation pending before the Hon’ble NGT. During the appraisal of the proposal PP was asked
to clarify the observations raised in the complaint, he submitted that the Matter is sub-judice
before the Hon'ble National Green Tribunal vide 0.A. No. 101 of 2025 and Appeal No. 23 of
2025; he further submitted that court case is currently ongoing and court has not passed any

order to stop mining or not to do mining operation.

It was also informed that a committee has been constituted by Hon’ble National Green
Tribunal for submitting a report on the irregularitics mentioned in the complaint; so this
matter is sub-judice; hence, this case is deferred till the outcome of the complaint issues

pending before the Hon’ble NGT.

Now, on the request of PP, proposal was again taken up in 320t meeting of SEAC held
on 17.04.2026; wherein, the PP and his authorized consultant appeared before the committee

and briefed the project with the following basic details:

Minutes of 320" Meeting of State Expert Appraisal Committee, Haryana 4
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: Basic details

1 | Online Proposal no SIA/HR/MIN /549772 /2026
2 | Category/Item no. (In 1(a) Mining of Minerals (Non-Coal Mining)
Schedule) Category B1
3 | Area of the Project 94.35 Ha
4 | Date of LOI Granted by Mines | 21.06.2022
& Geology
5 Department,Haryana
5 | Date of Approval of mine plan | 12.06.2025 for 5 years.
6 | Location of Project Villages Chandraon, GarhpurTapu&Kalsora
7 | Khasra No. Village Chandraon

501//6min, 14min, 15min, 16, 17min, 23min,
24, 25

502//1, 2 min, 9min, 10min, 11min
115//2min, 3min, 4 to 9, 10min, 11 to 14,
15min, 16min, 17min, 18, 24min.

Village Garhpur Tapu

19//19 to 23

20//15min, 16, 17min, 18min, 22min, 23min,
24, 25

31//6/1min, 14min, 15min, 16, 17, 18min,
22min, 23, 24, 25

32//1/1min, 1/2min, 2min, 3 to 9, 10min, 11 to
25

33//1, 2, 3min, 8min, 9min, 10, 11, 12min,
19min, 20min, 21min

38//1min,

39//1 to 4, 5min, 6min, 7 tol1, 12 to 14, 15min,
17min, 18 to 20 21 min 22 min 23 min
40//1min, 2 to 19, 24, 25

41//5min, 6 min, 14min, 15, 16, 17min, 24min,
25

47//4min, 5, 6, 7min, 14min, 15, 16, 17, 23min,
24, 25

48//1/1,1/2,2,3, 4, 5min, 8min, 9, 10, 11,
12min, 13min, 19min, 20, Z1min

62//1min, 10min, 11min

63//3min, 4,5, 6,7, 15min

For ancillary Area:

214711, 12;19,20,21,22

22//13 to 18, 23, 24, 25

Village Kalsora

10//7, 8min, 13min, 14 to 17, 18min, 23 min, 24,
25

11//20, 2%

20//1,10,11, 20, 21, 22min

21//3min, 4 to 7, 8min, 13min, 14 to 17, 18min,
23min, 24, 25

43//3min, 4 to 7, 14min, 15, 16min, 17min,
25min

44//1, 2min, 9min, 10, 11, 12min, 18min, 19 to
23, 24 min

55//20min, 21, 22min

56//1min, 9min, 10min, 11, 12min, 13min,
14min, 16min, 17min, 18, 19, 21min, 22, 23, 24,
25

57//1min, 2, 3, 4, 5min, 6, 7, 8, 9min, 13min, 14,

Minutes of 320" Meeting of State Expert Appraisal Committee, Haryana

Page 175 of 190




15, 16min, 17, 25min

85//1, 2, 3min, 4min, 6min, 7min, 8, 15

security purpose from Electricity Board

For Ancillary Area:
42//1to 25 )
8 | Project Cost 19.30 Crores ]
9 | Water Requirement Activity Round off
Figure in KLD
Drinking 10.00
Dust
Suppression a0
Plantation 10.00
Total 35 KLD
10 | Environment Management Recurring Cost 2rdyearRs 36.00 Lakhs
Plan Recurring Cost 3"dyear onwards Rs 28.50 Lakhs
11 | CER Budget 60 Lakhs
12 | Mineral Sand
' 13 | Production Capacity 39,38,000 TPA
14 | Corner Coordinates Pillar Longitude Latitude
A1l 77°11'08.1069"E 29°53'50.604!'N
A2 775111 200 E 29°53'43.8073"]
A3 77°11'13.4484"E 29°53'42.684/N
B1 77°10'56.6364"E 29°53'40.9704"]
B1 77°10'56.6364"E 29°53'40.9704"1
B2 77°10'39.774"E 29°53'29.4754"1
B3 77°10'29.3088"E 29°53'22963%"1
B 4 77°10'26.4396"E 29°53'10.626/'N
BS 77°10'25.61068"E 29°53'4.074"N
B6 77°10'33.2436"E 29°53'0.0924[ N
B7 771 A0 3L L2 29°53'7.4076[N
B8 77°10'38.2764"E 29°53'13.8228"]
B9 77°10'106.1632"E 29°53'19.0753"1
B 10 ¥7°1@'58.0512°E 29°53'26.124N
B11| 77°11'4.0236"E 29°53'35.7792"1
L3 77°10'25.1184"E 29°52'50.8404"1
= CHZ 77°10'26.2164"E 29°52'42.6324"1
C3 77°10'31.1808"E 29°52'37.128'N
C4 77°10'38.7912"E 29°52'30.4213"1
C5 77°10'44.6592"E 29°52'27.4904"]
cé 77°11'8.1312"E 29°57'22.6958"
&7 77°10'56.748"E 29°52'29.4384"]
Cc8 77°10'45.6096"E 29°52'33.5318"]
=9 77°10'34.0104"E 29°52'42.672(N
15 | Machinery Required Chain Mounted Excavators, Water Tankers &
Trucks/Tippers
16 | Power Requirement Electric connection will be taken for office and

Geological Reserves

Minutes of 320™ Meeting of State Expert Appraisal Committee, Haryana
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Lease area in | Total geological Blocked Available Trageted
Ha. reserve MT Geological Mineable Production
reserve MT (B) reserves MT (A- MT /year
B)
84.79 49,40,460 7,70,490 41,69,970 39,38,000
e [Five years proposed Production details ( Tons /Anum)
Year MTPA
11 39,38,000
il 139,38,000 A
A% 39,38,000
vV 39,38,000
VI 39,38,000
List of Machinery
S.No. | Name of machinery | Capacity _ Nos.
1 Chain Mounted 1.30-2.0 m3 30
Excavators
2 Tippers/ Trucks 25 tons 2h
3 Water Tanker 4000 liters 8
4 Light vehicles e 10
5 Maintenance van - 4
e Details of Mining
Sr.no | Particulars Details
1 Method Of Mining Semi-Mechanized
Opencast method
2 Geological Reserves 49,40,460 MT
3 Mineable Reserves 41,69,970 MT
4 Proposed Production 39,38,000 TPA
e Land use pattern
Sr.no Details Existingland | Atthe end of
use (ha) 5th year ( ha)
1 Pit Area 0.0 0.00
2 Dump Area 0.0 0.0
3 Safety Zone ( 12.23 1323
Restricted
Area)
4 Infrastructure 15.930 15.930
5 Plantation 0.0 5.0
6 Natural 66.19 66.19
Reclamation
o o e e R e 1 94.35 94.35
Status of Statutory Clearances along with Timeline
S. No. Statutory Clearances Letter no./date

Minutes of 320" Meeting of State Expert Appraisal Committee, Haryana
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1 LOI by the Department of | Vide memo no -
Mines and Geology, MG/HY/Auction/KNL/Chandron- GarhpurTapu
[laryana Sand Unit/2022 /3850 Dated 21-06-2022

2 Mining Plan DMG/I1Y/MP/KNL/Chandron-Garhpur Tapu
Block/2023/4393 Dated 03.08.2023

S ~ ForestNOC Issued by Division Forest Officer, Karnal Vide
SRN -J42-FM8-AT]T Dated 10.01.2023 & JOL-
H9T-C6HE Dated 17.11.2023

4 Irrigation NOC Issued by Exccutive Engineer, Indri W/S

Division vide letter no. 331-32/NOC Dated
17.01.2023

5 Agreement with the 0n 04.09.2024 o i

Mining Department

6 Modified Mining Plan | Vide letter no- DMG/HY/MP/KNL/Chandron-
GarhpurTapu Block/2025/2433 Dated
12.06.2025 for a total production capacity of
39,38,000 TPA and depth of 3 m

7 Replenishment Study | Forwarded to SEIAA, Haryana by the Director |
Mines & Geology Department, Haryana vide
memo no.
DMG/HY/RS/KNL/cont/Chandroan-

2 GharpurTapu/2025/65 Dated 06.01.2026.

The committee discussed the status of the Pending court cases, EMP/CER

details/Replenishment Study and Approved Mining Plan and asked the PP to submit reply

alongwith affidavit with the status of the court case. Based on the discussions; the PP vide

letter dated 20.04.2026 submitted reply as under:

1. The Undertaking in the form of affidavit is attached with this reply.
2. The Revised EMP budget is being submitted:

Recurring
Recurring cost cost
S.No Measures (InRs.) (InRs.)
2nd Year 3rd Year
onwards
Polluti 1
B v e e 10,00,000 5,00,000
i) Dust Suppression
Pollution Monitoring &
Replenishment Study
¥ Airvollut
2 41RO, 6,00,000 6,00,000
ii) Water pollution
iii) Soil pollution
iv) Noise Pollution
Plantati d salary fi
g e R L 10,00,000 10,00,000
gardener (part time basis).

Minutes of 320" Meeting of State Expert Appraisal Committee, Haryana
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4 Haul road repair 10,000,000 7,50,000
Total 36,00,000 28,50,000

3. The Revised CER Budget is being given below:

Sr.No. Activity ApproxCost
(inRs.)
1 Health awareness and medical camps for local 10.00

community in nearby village and panchayat.

2 |Distribution of educational kits and sports kits among the 10.00
students of nearby villages.

3 Drinking water facility and toilet facilities with proper 10.00
water system at 10 places in Village Chandron,
GarhpurTapu and Kalsora and surrounding villages.

4 Skill Development Program (as per requirement of local 10.00
people) with equipment for 50 people of Village
Chandron, GarhpurTapu and Kalsora and surrounding

villages.

S Installation of solar lights in public places in 10.00
consultation with Gram Panchayat. (*Rs.30000 x 20
places)

6 Whitewashing/painting work of school rooms and walls 10.00

of village Chandron, GarhpurTapu and Kalsora and
surrounding villages.

TOTAL 60.00
lakh

Schools which have been identified for the activities under CER are:

a) Government Primary School,Village-Garhi Birbal Tehsil-Indri,Karnal (School Code-
14104)

b) Government Primary School,Village-Chandroan, Tehsil-Indri,Karnal (School Code-
14077)

¢) Government Primary SchoolVillage-GarhpurTapu, Tehsil-Indri,Karnal (School
Code-14106)

d) Government Primary School,Village-Musepur, Tehsil-Indri,Karnal (School Code-
14102)

4. That, the mining plan has been approved by the Mines & Geology Department Vide
letter no Vide letter no- DMG/HY/MP/KNL/Chandron-Garhpur Tapu
Block/2025/2433 Dated 12.06.2025 for a total production capacity of 39,38,000 TPA
and depth of 3 m. Copy of the same is attached as annexure with this reply.

The reply and submissions made by the PP/consultant were discussed by the

committee and the reply was considered.

Minutes of 320" Meeting of State Expert Appraisal Committee, Haryana
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After going through the instructions/ clarification received from Mining

Department, the Committee decided to recommend this case for grant of the extension
of Environment Clearance as -per approved mining plan by the Mining Department.
Since the issues related to One entry exit (condition 7) and further approval of paths as
Traffic Management Plan (Condition 13) are in contradiction to each other hence final
decision related to both conditions may be decided by SEIAA accordingly. As per SEAC
only one condition related to entry and exit routes in place of two (7&13), as per GOI
guidelines for sand mines “There shall be one entry and exit point provided for
trucks/vehicles. The said entry point should have facilities as mentioned above. In case,
it is necessary to have more than one entry/exit points, all such points shall have
checkpoints with facilities as mentioned above. All other possible ways of entry/exit
should be closed using barriers like compound, trench, etc. All provisions shall be made
to not make it possible for any vehicle to enter or exit without entry into the
computerized system” be imposed to avoid any confusion / litigation.

Since the issue of violations in execution of the mining activity and transportation of
mined material is being pursued in the Hon’ble NGT as a part of complaint. SEIAA is a
respondent party to this complaint; hence the issue related to violations pointed out in the
complaint, interim order passed by the Hon’ble NGT and the enquiry reports submitted by
the Enquiry committee deputed by Hon’ble NGT may kindly be considered before taking

final decision in the matter.

320.18 Environmental Clearance for Proposed for Validity Extension of EC for Sand

Mining Project at Nangal Block having an area of 82.85 ha by M/s
CHAUDHARY TRANSPORT CO.

Project Proponent: Sh. Shiva Taneja
Consultant : PandMSolutions

The following members joined the meeting:

Sr. No. Name : : Designation
1.| Dr. Jai Bhagwan, Sr. Scientist (Retd.) Member
2.| Dr. Naresh Kumar Member
3.| Dr. Kapil Kumar Member
4.| Shri Sanjeev Kumar, Senior Environmental Member

Engineer, Haryana State Pollution Control Board
5. Sh.Bhupender Singh Rinwa, Chief Environmental Member
Engineer, Haryana State Pollution Control Board Secretary

The PP submitted online Proposal SIA/HR/MIN/549776/2026dated 29.08.2025

to MOEF&CC, due to non-availability of SEIAA Haryana for obtaining Validity Extension of
Environment Clearance under Category 1(a) of EIA Notification dated 14.09.2006.However,

after the re-constitution of SEAC/SEIAA Haryana, the proposal transferred to SEAC Haryana

Minutes of 320" Meeting of State Expert Appraisal Committee, Haryana
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Item No. 199.13
Date: 30.04.2026
Subject; Environment Clearance for Proposed for Validity Extension of EC for Sand Mining

Project at Chandraon- GarhpurTapu Block, over an area of 94.35 hectares in District
Karnal, Haryana by M/s CHAUDHARY TRANSPORT CO.

Appraisal & Recommendations of SEAC:

The PP submitted online Proposal SIA/HR/MIN/549772/2026dated 29.08.2025 to MOEF&CC,

duc to non-availability of SEIAA Haryana for obtaining Validity Extension of Environment Clearance

under Category 1(a) of EIA Notification dated 14.09.2006. However, after the re-constitution of

SEAC/SEIAA Haryana, the proposal transferred to SEAC Haryana on 21.01.2026. The PP submitted the
scrutiny fee of Rs. 1.50,000/- vide DD no. 000033 dated 03.01.2026.

The case was again taken up in 317"'meeting of SEAC held on 13.03.2026; The PP and consultant
appcared before the committee. Further, a complaint has also been received in the Committee for not to
erant Environment Clearance to the project till the finalization of Litigation pending before the Hon’ble
NGT. During the appraisal of the proposal PP was asked to clarify the observations raised in the
complaint, he submitted that the Matter is sub-judice before the Hon’ble National Green Tribunal vide
O.A. No. 101 of 2025 and Appeal No. 23 of 2025; he further submitted that court case is currently

ongoing and court has not passed any order to stop mining or not to do mining operation.

It was also informed that a committee has becn constituted by Hon’ble National Green Tribunal
for submitting a report on the irregularities mentioned in the complaint; so this matter is sub-judicc:
hence, this case is deferred till the outcome of the complaint issues pending before the Hon’ble

NGT.

Now. on the request of PP, proposal was again taken up in 320" mecting of SEAC held on
17.04.2026; wherein, the PP and his authorized consultant appeared before the committee and bricled the

project with the following basic details:

Table 1: Basic details

1 | Online Proposal no [ SIATIR/MIN/549772/2026 . e
e W(’fatcgnry/[tcm no. (In | 1(a) Mining of Mincrals (Non-Coal Miningj
Schedule) Catcgory Bl
'3 | Arcaof the Project 94.35 la
Chairman, SEIAA, Haryana Member Secretary, SEIAA
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Date of 1LOI Granted by Mincs
& Geology

Department,taryana

21.06.2022

|

Date of Approval of mine plan

Locatio nioffii’rojci:_{

12.06.2025 for 5 years.

Villages Chandraon, Garhp_u_r'l‘apu&Kalsoraﬁ

~N| &

Khasra No.

Village Chandraon

501//6min, 14min, 15min, 16, 17min, 23min, 24,
25

502//1, 2 min, 9min, 10min, 11min

115/ 2min, 3min, 4 _to 9, 10min, 11 to 14,
15min, 16min, 17min, 18, 24min.

Village Garhpur Tapu

19//19 to 23

20//15min, 16, 17min, 18min, 22min, 23min, 24,
25

31//6/1lmin, 14min, 15min, 16, 17, 18min,
22min, 23, 24, 25

32//1/1min, 1/2min, 2min, 3 to 9, 10min, 11 to
25

33//1, 2, 3min, 8min, 9min, 10, 11, 12min,
19min, 20min, 21 min

38//1min,

39//1 to 4, 5min, 6min, 7 toll, 12 to 14, 15min,
17min. 18 to 20 21 min 22 min 23 min
40//1min, 2 to 19, 24, 25

41//5min, 6 min, 14min, 15, 16, 17min, 24min,
23

47//4min, 5, 6, 7min, 14min, 15, 16, 17, 23min,
24, 25

48/171; 172, 2, 3.4, Smin; - 8min, 9, 10; 11,
12min, 13min, 19min, 20, 21min

62//1min, 10min, 11min

63//3min, 4, 5, 6, 7, 15min

For ancillary Area:

e hlidd 12,19, 20, 21,22

Chairman, SEIAA, Haryana

Member Secretary, SEIAA

£0-01.94
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2/

22//13 10 18, 23, 24, 25

Village Kalsora

10//7, 8min, 13min, 14 to 17, 18min, 23 min, 24,
25

11//20, 21

20//1, 10, 11, 20, 21, 22min

21//3min, 4 to 7, 8min, 13min, 14 to 17, 18min,
23min, 24, 25

43//3min, 4 to 7, 14min, 15, 16min, 17min,
25min

44//1, 2min, 9min, 10, 11, 12min, 18min, 19 to
23, 24 min

55//20min, 21, 22min

56//1min, 9min, 10min, 11, 12min, [3min,
14min, 16min, 17min, 18, 19. 21min, 22, 23, 24.
25

57//1min, 2, 3, 4, 5min, 6, 7, 8, 9min, 13min, 14,
15, 16min, 17, 25min

85//1, 2. 3min, 4min, 6min, 7min, 8, 15

For Ancillary Area:

42//1 to 25

Project Cost

19.30 Crores

Water Requirement

Activity Round off
Figure in KLD

Drinking 10.00

Dust
Suppression

Plantation 10.00
Total 35 KLLD

15.00

Linvironment Management Plan

Recurring Cost 2™ycarRs 36.00 Lakhs
Recurring Cost 3"ycar onwards Rs 28.50 Lakhs

CER Budget

60 Lakhs

Mineral

Production Capacity

39,38,000 TPA

Corner Coordinates

Longitude Latitude

77°11'08.1069"E 29°53'50.604"N

H1511'1.2012"E 29°53'43.8072"N

Chairman, SEIAA, Haryana
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77°11'13.4484"

29°53'42.684"N

77°10'56.6364"L%

29°53'40.9704"N

77°10'56.6364"1:

29°53'40.9704"N

77°10'39.774" 1

29°5329.4756"N |

77°1029.3088"1:

29°5322.9632"N |

77°10'26.4396"E:

29°53'10.626"N |

77°10'25.61068"1:

29°53'4.074"N

77°10'33.2436"E

29°53'0.0924"N

[ LR AT, 4 2

29°53'7.4076"N

77°10'38.2764"E

29°53'13.8228"N

77°10'106.1632"E

29°53'19.0752"N

77°10'58.0512"E

29°5326.124"N

77°11'4.0236"E

29 93'38.TT92"N

77°10'25.1184"E

29°52'50.8404"N

77°10'26.2164"E

29°52'42.6324"N

77°10'31.1808"E

29°52'37.128"N

77°10'38.7912"E

29°52'30.4212"N

77°10'44.6592"E

29°52'27.4908"N

FEMR 131R

29°52'22.6956"N |

77°10'56.748"L

29°52'29.4384"N |

77°10'45.6096"=

29°52'33.5316"N

77°10'34.0104"E

29°52'42.672"N

49

Chain Mounted Excavators. Water Tankers &

Machinery Requirt:(_f i

Trucks/Tippers

Power Requirement Electric connection will be taken for office and

security purpose from Electricity Board

Geological Reserves

Blocked Available
Geological reserve | Mineable reserves

MT (B) MT (A-B)

7,70,490 41,69.970

| Lcasc arca in Total geological
Ha. reserve MT

Trageted
Production
MT/year
39.38.000

84.79 49.40.460

e [ive years proposed Production details ( Tons /Anum)

Year MTPA

I 39,38.000
11 39,38.000
1AY 39.38.000
\Y ' 39,38.000
VI 39.38.000

List of Machinery

Chairman, SEIAA, Haryana Member Secretary, SEIAA
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Name of machinery

| Capacity

Chain Mounted
LExcavators

1.30-2.0m’ 30

Tippers/ Trucks

25 tons 335

Water Tanker

4000 liters 8

LLight vehicles

-- 10

) RTTET e

Maintenance van

e Details of Mining ;

g Sr.no | Particulars Details
5 1 Method Of Mining Semi-Mechanized Opencast
i method i
; 2 Geological Reserves 49.40.460 MT
| 3 Mineable Reserves 41,69,970 MT -
Proposed Production 39,38.000 TPA

e Land use pattern

Sr.no Details Existing land | At the end of
use (ha ) 5th year ( ha)
1 |  PitArea 0.0 0.00
2 Dump Area 0.0 0.0
3 Safety Zone ( 12.23 1223
Restricted
Area)
4 Infrastructure 15.930 15.930 ;
5 Plantation 0.0 5.0 d
6 Natural 66.19 66.19 |
Reclamation
Total 94 .35 94.35

Status of Statutory Clearances along with Timeline

Statutory Clearances

Letter no./date

L.OI by the Department of
Mines and Geology,

Vide memo no -
MG/ITY/Auction/KNI./Chandron- Garhpur Tapu

Iaryana Sand Unit/2022/3850 Dated 21-06-2022
; 2 Mining Plan DMG/11Y/MP/KNI./Chandron-Garhpur Tapu
Block/2023/4393 Dated 03.08.2023

3 Forest NOC Issucd by Division I‘orest Officer, Karnal Vide i

SRN -J42-1'M8-ATJT Dated 10.01.2023 & JOI.-
H9T-C6IL Dated 17.11.2023

Chairman, SEIAA, Haryana

Member Secretary, SEIAA
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S e Irrigali'f)-ﬁT\I_(“)C‘" i Issued by Lixecutive Lingincer, Indri W/S Division |
vide letter no. 331-32/NOC Dated 17.01.2023
R Agreement with the On 04.09.2024
Mining Department
6 Modified Mining Plan | Vide letter no- DMG/HY/MP/KNL/Chandron-
¢ GarhpurTapu Block/2025/2433 Dated
E 12.06.2025 for a total production capacity of
39,38,000 TPA and depth of 3 m ]
T Replcnafmcm Study | Forwarded to SEIAA, Taryana by the Director ‘
Mines & Geology Department, Haryana vide
memo no. DMG/HY/RS/KNL/cont/Chandroan-
GharpurTapu/2025/65 Dated 06.01.2026.

The committee discussed the status of the Pending court cases, EMP/CER
details/Replenishment Study and Approved Mining Plan and asked the PP to submit reply alongwith
affidavit with the status of the court case. Based on the discussions; the PP vide letter dated 20.04.2026

submitted reply as under:

1. The Undertaking in the form of affidavit is attached with this reply.

2. The Revised EMP budget is being submitted:

; Recurring cost
Recurring cost

In Rs.
S. No Measures (In Rs.) ( E )
o J3'" Year
27 Year
onwards

(S Sonis 10,00.000 5,00,000
1) Dust Suppression

Pollution Monitoring &
Replenishment Study
1) Air pollution

2
~ ii) Water pollution LU0 5,00
iii) Soil pollution
iv) Noise Pollution
: ]
Plantation and salary fi ]
3 stssa eyt o 10,00.000 10.00.000 "
gardener (part time basis).
4 Haul road repair 10,00.000 7,50,000
Total 36,00,000 28,50,000
3. The Revised CER Budget is being given below: i

Chairman, SEIAA, Haryana Member Secretary, SEIA
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Activity ApproxCost
(inRs.)

Ilealth awareness and medical camps for local community in 10.00
nearby village and panchayat.
Distribution of educational kits and sports kits among the students 10.00
of nearby villages.
Drinking water facility and toilet facilities with proper water 10.00
system at 10 places in Village Chandron, GarhpurTapu and

Kalsora and surrounding villages.
Skill Development Program (as per requirement of local pcople) 10.00
with equipment for 50 people of Village Chandron.
GarhpurTapu and Kalsora and surrounding villages.

Installation of solar lights in public places in consultation with
Gram Panchayat. (*Rs.30000 x 20 places)
Whitewashing/painting work of school rooms and walls of
village Chandron, GarhpurTapu and Kalsora and surrounding
villages.

TOTAL 60.00 lakh

Schools which have been identified for the activities under CER are:

a) Government Primary School,Village-Garhi Birbal Tehsil-Indri.Karnal (School Code-14104)
b) Government Primary School.Village-

Chandroan, Tehsil-Indri.Karnal (School Code-14077)
¢) Government Primary School.Village-GarhpurTapu, Tehsil-Indri,Karnal (School Code-

14106)
d) Government Primary School.Village-Musepur, Tehsil-Indri.Karnal (School Code-14102)

4. That, the mining plan has been approved by the Mines & Geology Department Vide letter no Vide
letter no- DMG/HY/MP/KNL/Chandron-GarhpurTapu Block/2025/2433 Dated 12.06.2025
for a total production capacity of 39.38,000 TPA and depth of 3 m. Copy of the same is attached
as annexure with this reply.

The reply and submissions made by the PP/consultant were discussed by the commitiee and the
reply was considered.

After going through the instructions/ clarification received from Mining Department, the
Committee decided to recommend this case for grant of the extension of Environment Clearance as per

approved mining plan by the Mining Department. Since the issucs related to One entry exit (condition 7)

and further approval of paths as Traffic Management Plan (Condition 13) are in contradiction to cach

other hence final decision related to both conditions may be decided by SEIAA accordingly. As per
SEAC only one condition related to entry and exit routes in place of two (7&13), as per GOI guidelines

for sand mines “There shall be one entry and exit point provided for trucks/vehicles. The said entry point

Chairman, SEIAA, Haryana Member Secretary, SEIAA
» Q
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should have facilitics as mentioned above. In case, it is necessary to have more than one entry/exit
points, all such points shall have checkpoints with facilitics as mentioned above. All other possible ways
of entry/exit should be closed using barriers like compound, trench, cte. All provisions shall be made to
not make it possible for any vehicle to enter or exit without entry into the computerized system™ be
imposcd to avoid any confusion / litigation.

Since the issue of violations in execution of the mining activity and transportation of mined material
is being pursued in the Ion’ble NGT as a part of complaint. SEIAA is a respondent party to this
complaint; hence the issue related to violations pointed out in the complaint, interim order passed by the
Hon'ble NGT and the enquiry reports submitted by the Enquiry committee deputed by Ilon’'ble NG may

kindly be considered before taking final decision in the matter.

Findings and Decision of the Authority (SEIAA).

The recommendation of the Statc Expert Appraisal Committee (SEAC) was
considered in the 199" meeting of the State Environment Impact Assessment Authority
(SEIAA) held on 30.04.2026.

The Authority observed that the case is presently pending adjudication before
the Hon’ble National Green Tribunal (NGT). It was further noted that the Hon’ble
Tribunal has not passed any order restraining or prohibiting the continuation of mining
operations.

After deliberations, the Authority, taking into account the recommendations
ol SIEAC, decided to grant the cxtension of Environment Clearance as per the approved
mining plan of the Mining Department subject to strict compliance with all applicable
statutory provisions and environmental safeguards. The Project Proponent shall also
comply with the prescribed entry and exit route provisions in accordance with the
ouidelines issued by the Government of India for sand mining, subject to decision of

IHon’ble National Green Tribunal (NGT).

Chairman, SEIAA, Haryana Member Secretary, SEIAA
E— Page. 8
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